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Statement of Business . . . . . . . .

18th Febnunr. 1989—
Members Sworn . . . . . . . . .
Questicns and Answers . . . . . . . .
Message from His Excellency the Govenior General . . .
Bill passed by the Legislative Assembly laid on the table . .
Messages from the Legislative Assembly . . . . .
Presentation of the Railway Budget for 1939-40 . .
Statement of Business . . . . . .

Wedneiday, 16th Febniary  ̂ 1989-
Information promised in reply to questions laid on the table .
l l̂essages from His Excellency the Governor General . , .
Indian Naval Henerve Forces (Discipline) Bill laid on the table .
Bills passed by the Legislative Assembly laid on the table . .
Message from the Legislative Assembly . . . . .
Indian Income-tax (Amendment) BUI— Consideration and adoption o 

amendments made by the Legislative Assembly . . .
Indian Merchant Shipping (Amendment) Bill— Considered and passed

Satoiday. 18th Febnufy, 1989-­
Member Sworn . ....................................................... ........... .
Questions and Answers . . . . . . . .
General Discussion of the Railway Budget for 1939-40 . .

Monday, 90tti Febroary, 1989-
Questions and Answere . . . . . . . .
Ruling— That the question whether a Bill is uUra vires of the Constitu 

tion should be decided by the House . . . . .
Resolution re Excluded and partially excluded areas— Negatived
Hindu Polygamous Marriage Restraint Bill— ^Withdrawn . •
Indian Succession (Amendment) Bill— Introduced • • •
Resolution re Inland water communication, irrigation and prevention 

of floods— Negatived . . . . . . .
Statement of Business . . . . . . . .

Thnnday, 88rd Felumuy. 1989-
Death of His Excellency Lord Brabourne, Governor of Bengal .

Monday, «7th February. 1989-
Questions and Answers . . . . . .  , *
Resolution re Purchase of stationery, etc., of Indian make— ^Adopted 
Resolution re Appointment of a Committee for undertaking legislation 

in regard to Hindu marriages— Negati^ ed . . . .
Civil Procedure Amendment Bill— Motion to circulate, negatived.
Parsi Marriage and DiVorbe (Amendment) Bill— Introduced .
Shebaity BQl—W it h d r a w n ...................................... ......... .
Indian Succession (Amendment) Ui re&r to Select Com

q^ttee, adopted . ..................................................................
_ Statement of Business .............................................................................

Paohi.

197— 19g
198— 23(^

MT
237—»46.

246
247 
247

247— 263:
208

255
256

266— 25T
267 
267

267— 25»
269--260

261 
261— 26&
268— 320

321— 328̂

328— 333
833— 360
360— 364
364— 365

366— 36T 
367

378— 388

388-409- ^
409—^11

411 
4 U -4 1 S

418
418



PAOX8*

TuMdar. *8(li leten w .
BHIb passed by the Legislative Assembly laid on the table . •
Presentation of the General Budget for 1989-40 . • •

Toefdajt Tih Micdu 1M0—
QuestioilB and Answers
Information promised in reply to questions laid on the table • .
Standing Committee for the Labour Department • • •
Standing Committee for the Department of Commerce . .
Standing Co^nmittee on Emigration •. . • • • *
Indian Naval ReBerve Forces (Discipline) Bill— Considered and passed 
Employment of Children (Amendment) Bill— Considered aod passed 

as amended . . • • • • • , *

Thnndfty, 9th March. 1989—
Bills passed by the LegisUtive Assembly laid on the table . .
Oenei-al Discussion of the General Budget for 1989^0. . •

Monday. 18th Marah. 1989-
Questions Answers
Indian Succeesion (Amendmtnt) Bill— Presentation of the Report of

the Select Committee 
Biesolution re Prohibition of the sale of alcoholic liquors in railway 

refreshment rooms— Negatived . . . . . .
Resolution re Submission by employers of protected industjri^ o f annua 

wage bills— Withdrawn
Dissolution of Muslim Marriages Bill— Considered and passed .
Delhi Masajid Bill— I n t r o d u c e d .......................................................
Parsi Marriage and Divorce (Amendment) Bill— Motion to circulat 

adopted
Dividends and Interest Returns Bill— Motion to circulate, negatived

Thvnday. 16th March. 1989—
Members Sworn . . . . . . . .
Questions and Answers . . . . . . .
Standing Committee for Roads, 1939*40 . . . .
Standing Committee for the Labour Department . .
Standing Committee for the Department of Commerce . .
Standing Committee on Emigration . . . . . .
Resolution re Kenya (Highlands) Order-in-Council— Adopted .
Resolution re Revision of pay of Indian commissioned officers— With

<irawn . . . . . . . . . .
Delhi Masajid Bill— Motion to circulate, adopted . . .
Resolution re Constitution of the Legislatures in India on a upi^cameral 

and entirely elected basis— ^Withdrawn . . . .
Statement of Business . . . . . . . .

. ionday. 90th March. 1989—
Questions and Answers . . . . . . . . .
Standing Committee for the Labour Department . . . .
Bieoolution re Contribution of railways to general revenues^Negatived. 
Resolution re Replacement of the Royal Air Force by an Indian Air

Force— liTegittive^..................................................................  .
Standing Conunittee on Baaignttieii..................................................................

416
415_421

423—486*
486— 476̂

475
476
476

476— 610

610— 514

616
616-^6^

667— 676.

676

576— 690

690— 6W
694— 6ia
613— 614

614— ^ 6
616— 61»

621
621— 627

627
627— 62g

628
628

628— 644

644-^666
666—66<(

662

663— 66g
669

669— 684

484—707
693



I P aobs.

W^dBMdii, 88nd Maioh. 1 9 8 9 -  . - .vt„ v -
Ceptral Advisory Council for Railways . . , . . , 709

. StandingCounnittee for Roads, 1039-40  ̂ . • .* • • • 709-
Standards of Weight Bill— Considered and passed . . ..................   . 709—:7jip ,
Indian Merchant Shipping (Second Amendment) Bill— Considered and ,  .
* p a s s e d ........................................................................................ . 710— 711
Insurance (Amendment) Bill— Considered and passed . . . 712
Indian Patents and Designs (Amencknent) Bill— Considered and passed 712— 713
Workmen's Compensation (Amendment) Bill— Considered and passed . 714
Cotton Ginning and Pressing Factories (Amendment) BUl^Ccnpldered

and passed ........................................................................................ . 714^716

Tlranday, 28rd March. 1989-^
Question and Answer . . . . . . . . 717̂ — 7X3 . ;
Resolution re Increase in recruitment of Indianw of pure descent to

senior subordinate services on railways— ^Negatived . . . 719— 736
Central Advisory Council for Railways . . . . . . 736— 736
Resolution re ExpanBion and protection of the Indian Mercantile Marine . I

— A d o p t e d ........................................................................................ ..........  736— 764
Resolution re Censoring or stopping of telegrams— ^Withdrawn . . 764̂ — i05
Indian Succession (Amendment) Bill— Considered ard passed, ae

amended . . . . . . . . . . 768— 762
Statesnent of Business . . . . , * . . . • 762— 763

tetmday, 85th Hareh, 1 9 8 9 -
Messages from His Excellency the Governor General . 766
Indian Finance Bill, 1939, laid on the table . . 766— 766

ToMday, 28th March, 1 9 8 9 -
Member S w o r n .......................................................................................
Questions and Answers . . . . . . . .
Death of Khan Bahadur Syed Abdul Hafeez and Sir Ernest Miller 770—771
Standing Committee for the Department of Comjnunicaticne . 771— 772
Indian Finance Bill, 1939— Considered and passed . *^2— 797
Standing Committee for Roads, 1939*40 . .

Thnziday. 80th March, 1 9 8 9 -
Member Sworn 
Questions and Answers
Central Advisory Council for R a i l w a y s ...........................................  800
Resolutionrelndo-BritishTrade Agreement— Adopted . . . 800— 86 2

Statement of B u s in e s s .......................................................................................

Batoiday, lit  April,' 1989—
Central Advisory Council for Railways . . . . - 8®*
Standing Committee for the Department of Communication^ . 863
Bill passed by the Legislative Assembly laid on the table . 86!̂
Message from the Legislative Assembly . . • •
Statement of Business . . . • , • * i

MonAay, 3rd A|NDllt 1989t~  ’
. Preaeiitation of a Maoe to the CouncU of S t^e by the H o n ^ ^ b le

, .Maharajadhiraja Sir Kameshwar Singh of DarblWga . 8 6 ^ . r.

IV ii;



Taciday. 4ih Apri], 1989-
Questions and Answers . . . . . .
Registration of Foreigners Bill— Considered and passed 
Statement of B u s in e s s .......................................................

Thursday, 0th April. 1989-<
Information prcfnised in reply to questions laid on the table .
Bills passed by the Legislative Assembly laid on the table . .

ToMday, 11th April. 1989-
Members S w o r n ........................................................................................
Questions and Answers . . . . . . . .
Indian Tariff (Second Amendment) Bill— Considered and passed, as

amended 
Statement of Business

Friday. 14th April. 1989—
Mcwnber Sworn . . . . . . . . .
Messaee from the Legislative Assembly . . . . .
Questions and Answers . . . . . . . .
Information promised in reply to questions laid on the table .
Statement laid on the table re Draft Convention concerning statistics 

of wages and hours of work, etc., etc., adopted by the Twenty
fourth Session of the International Labour Conference .

Coal Mines Safety (Stowing) Bill— Considered and passed . .
Statement of Business . . . . . . . .

Saturday. 15th April. 1989-
Messages from His Excellency the Governor General .
Indian Tariff (Third Amendment) Bill laid on the table 
Bills passed by the Legislative Assembly laid on the table .
Message from the Legislative Assembly . . .
Statement of Business . . . . . .

Monday, 17th April, 1939-
Questions and Answei-s .
Statements laid on the table . . . . . . . .
Sugar Industry (Protection) Bill— Considered and passed . . .
Chittagong Port (Amendment) Bill— Considered and passed . .
Criminal Law Amendment Bill— Considered and passed . . .
Indian Soft Coke Cess Committee (Reconstitution and Incorporation) 

Bill— Considered and passed . . . . . . .

Tuesday. 18th April. 1989-
Indian Tariff (Third Amendment) Bill— Considered and passed . .

Pagm .

87S--888
889—898

894

895 
895

897
897—910

910—984
934

935 
935

935—942
942—948

943—949 
949—969

969

971
971 

971—972
972 
972

973—977
977—990
990—1015

1015
1015— 1016

1016—1017 

1019—1048



COUNCIL OF STATE.
Fridayy 14th April, 1939.

The Council met in the Council Chamber of the Council House at Eleven of
the dock, the Honourrtble the President in the Chair.

MEMBER SWORN :
The Honourable Mr. Shavax Ardeshir Lai (Nominated OflScial).

MESSAGE FROM THE LEGISLATIVE ASSEMBLY.
SECRETARY o f  t h e  COUNCIL : Sir, the following message has been 

received from the Secretary of the Legislative Assembly :
** I am directed to inform you that the Legislative Assembly at its meeting held on

the 11th April, 1930, agreed without any amendment to the Bill to amend the Indian Stic* 
cession Act, 1925, as respects intestate succession among Parsis, which was passed by the
Council of State at its meeting held on the 23rd March, 1939'\

QUESTIONS AND ANSWERS. .

Pboposal t o  g iv e  in c r e a s e d  R e m u n e b a t io n  t o  A n g l o - I n d ia n s  in  c e r t a i n
D e p a r t m e n t s .

280. Thh Hokoubablb Pandit HIRDAY NATH KUNZRU : (a) Have 
Government decided to raise permanently or temporarily the pay of any flec­
tion of the An^o-lndians employed in any of the departments under them ?

(b) If 80, what are the departments concerned and what is the number of
the Anglo-Indian employees in each of them whose salary will be miaed ?

(c) What are the grounds on which Anglo-Indians have received prefer­
ential treatment and what are the exact provisions relating to the enhance­
ment referred to above ?

(d) Will the additional expenditure entailed be included in the Army 
budget t If 80, under what head ?

(e) Wai the attention of the Legislature drawn to the matter in the Budget 
Speech of the Finance Member or the Finance Secretary or in any of the budget 
papers supplied to the Members of the Central Legislature ? If not, why not I

T h b  Hoik>I7BABLE Mr. P. H. PUCKLE : (a) to (e). The matter is under 
consideration with reference to section 242 of the Government of India Act, 
1936.

Thb HovotTKABLa PAirDif HIRDAY NATH KUNZRU t Am I to under- 
fltand Uiat no dedsion on a«y of the aspects of the question have been anrived 
•4/yet ? '

# 935 ) A ‘



Thb Honoubablb Mb. F. H. PUCELE : I have said the matter is under 
consideration.

Thb Honotjeablb Mb. H068A1N IMAM: Doee it involve Railways as 
^11 as Posts and Telegraphs t

Thb Honottbablb Mb. F. H. PUCKLE : I am afraid I cannot add any 
more to the information I have given to the House.

Objbohoks to TBANSFiuB Imtbbbsts IN Familt Pxnsion Fm9S TO COK*
HI8SI0 NXBS IN ENGLAND.

281. Thb Honottbablb Mb. HOSSAIN IMAM: Will Qovemment 
lay on the table the information promised in rejdy to my question 
No. 216, dated the 21st Maroh, 1938 in the Council of State regarding objee* 
tions to the transfer of Family Funds f

. Thb Honoubablb Mb . F. H. PUCKLE : I lay a statement on the taWe 
giving the required information.

9 3 6  oooKoiL OF 8TATK. [1 4 t h  A p b ii. 1 9 8 9 .

Stai»mtnt thowing the value of the itUeretU of the objetHotu to the trantfer of inttredt in FamHy 
■ Peruion F unit to Oommittionert in Bn<^ani.

£ « . i .
1. Indian Civil Service Family Pension Fund . . . 1,020,709 1 0

2. Superior Services (India) Family Pension Ftmd . . 166,241 0 9

3. Indian Military Service Family Pension Fund . . 1,861,694 11 2

4. Indian Military Widows’ and Orphans’ Fund . . 147,426 0 0

.iNTBBBOT-BBABINa OfiUOA'nONS OF THB G oW U n iB N T  OF INDIA.

Thb H onoubablb  Mb. HOSSAIN IMAM: Will Govenunent 
lay the table a statement of Debts of the Government of India on 31st 
Mwth, 1038 and approximate figures for 1939 on the lines of the information, 
given in the Financial Secretary’s Ifemotandnm cm the Budget of 1936 t

T h z  H on ou b ab lb  Sib ALAN LLOYD: A statement is laid on the taUa.

Inierett-bearing ottUgatioru of the Government of I n ^ .

' ■ (In. orotes of rupew.)
; 1937-88. 1938-89.

Revised 
. Estimate,

in  India— '

■ PvbUc Debt.

Loans. . , • • • • • 438-4a 437*80
; Tsea«uy Bilk .................................................  88-01 44-71

Total—Public Debt . . 476*41 482-57



QUB8TI0N8 AND AN8WBBS. 9 8 7

IfUerest-bearing obligations of the O o v e m m e n t con t4 » v ,

(In  ororai ofn^paM.)

Unfunded Debt.
Borvice Funds . . .
Post Office Savings Bank 
Post Office Cash Ceitiflcates 
Btate Provident Funds . 
Other items • •

Total— Unfunded Debt

Depoaits, 
Depreciation Reserve Funds 
Provincial Balance •

Total— Deposits • . •

Total— Obligations in India .

In  England^ -
PuWic Debt.

Loans ...............................................................................
War C o n t r i b u t i o n .............................................
Capital portion of Annuities created in purchase 

of R a ilw a y s ........................................................

Total— ^Public Debt . ,

Unfunded Debt.
Service F u n d s ........................................................

Totckl— Obligations in England.

Grand Total . • . .

1937.88.

1 0 7
77-56
60-21
69-68

9-6fi

218-16

22-78

22-78

717-35

396-75
20-62

60-52

467-89

11-92

479-81

1,197-16

1981-80.
Revised
Estimate.

1-03
82-31
59-69
72-36
10-18

226-47

27-92

27-92

735-96

396-51
20-62

47-81

464-94

4-20

469*14

1,205-10

Footnotes—

(а) The outstandings at the end of each year are shown in the statement.
(б) Sterling obligations have been converted into Rupees at Is, Hd, the rupee.

Stbmxng Loans of thx dovBBNMKirr or Ihdia.

283. Teb HoNOTiBABUt Mb. H08SAIN IMAM: Will Gloyemment laj 
on the table a statement showing the following particulars of sterling loans of 
the Oovemment of India: .

(a) Aibount outstanding on the 31st March, 1938.
(b) Bate of interest.
(c) Dates of payment of interest.
{d) Year of issue and the prioe.
(e) Year and month of maturity.
If ) Amounts cancelled by purchase of each during the last fire years 

ending the 31st ILuvh, 1938 f

T h e  H o n o u b a b lb  S ib  ALAK LLOYD': A statement in respect of the 
t«gular sterling loans of the Government of India, that is, excluding the Deben* 
ture Stocks and the Annuities of the Railways, is laid on the table. *

A 2
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Bontjb AooBinKo OH AXJj oxn»Tiun>iNo Post O m oi Cash CflsTmoATn.

S84.THB Hokouiubu Mb. HOSBAIN IMAM: WiU Government 
lay on the table a statement thowing the outstanding accrued Bonuses on 
Post Office Cash Certificates on the 31st March. 1937, 1938 and 1939 ?

Thb Honoukablb Sib ALAN LLOYD: Statistics of the accrued bonus 
at the end of each financial year are not compiled but the fro forma oalculation 
of the bonus accruing as on the 1st of October tor the last three jears on all 
outstanding cash certificates is shown in the statement laid on the table.

MO COUNCIL OP STATE. [14th April 198ft

SbtUHietU of Ike pro fonna calculation of the bomut aeeru ^  on oB ouUUmding PoH Qffie* 
OaA Certifleatea at on

Rs. takbB.
lat October. 1M7 . . .  ....................................... O.M
Irt October. 1938.............................................................................0,60

lat October. 1939 . ..................................................................... 4,81

A m o u kt  of Ca p it a i, b x p a id  b t  thk  Go vbb n h bn t  of B u k u a .

286. T h e  H on ovb ab lx  M r. HOSSAIN IMAM; Will Goyemment 
state the amount of Capital repaid by the Government of Biuma in the 
years 1937-38 and 1938-39;

Thb H om oubable Sib ALAN LLOYD : Bs. 67*48 lakhs in 1937-38 and 
Bs. 49*47 lakhs in 1938-39.

Thb H onoubablb  Mb. HOSSAIN IMAM: Why was the amount re­
duced ? The amount of capital should increase if payment is equated.

T h e H onoitbabia Sib ALAN LLOYD: Sir, these payments for the first 
year or two are hanlly to be described as ^uated payments. The final Report 
of the Committee concerned with the subject has been just recently published, 
Showing an outstanding balance of something Uke Bs. 50 crores, and in future 
the payments will be equated for the recovery of the balance.

Capital Bbpaid to thb Cbntbal Gotbbnhxnt bt PBOViNOigs.

286. The Honottbabljb Mb. HOSSAIN IMAM: Will Government 
lay on tiie table a statement showing in detail the amounts of Capital lepaid 
by difiecent provinces in the years ending the 31st Maioh, 1938 and 19S91

Thb Honottbablb Sib ALAN UX>YD: A statement is laid on the table.



QUESTIONS AND ANSWBBS, M

s9mfing Oapiial repaid by different provincea to the Centred Cfovemmtnt during ihs 
finaneiai years 19S7-38 and 19SH-39.

(In round thousands of rupees.)

Provinces. 

Madras . . . .

Repayment
in

1937-38. im -s a .

6,61,000
60,13.000

United Provinces . . . . . . 36,03,000 21,7»,00a
14,36,000<

Central Provinces and Berar . • • . 60,33,000 2,46,000-
Assam . . . . 30,65,000>
‘North-West Frontier Province . • . 35,00,000 • •
Sind . . . . 7,46,000
Ooorg . . . . 1,14,000

A m o u n t  of  R u p e e s  b b t u r n b d  b y  t h e  R esm e v b  B a n k  of  I n d ia  a n d  H e a d  
OF A c c o u n t  i n  w h ic h  c b b d it b d .

287. T h e  H o n o u r a b le  M b. HOSSAIN IMAM; Will Government
the dates of receipt of Surplus Silver Rupees from the Reserve Bank of tnma. 
from 1st April, 1936 to 31st March, 1939 ? In what Head of account are these 
sums credited, and on what pages of the Appropriation Accounts of thet 
respective years were they en te^  ?

T h e  H o n o u b a b le  S ib  ALAN LLOYD : The Reserve Bank returned five* 
orores of rupees on the 15th April, 1937 and a further five crores of rupees on the> 
14th April, 1938. The amounts were added to the surplus silver stock which is*, 
kept outside the Government Account. As the Appropriation Accounts for
1937-38 have not yet been issued and those for 1938-39 have still to be compiled,, 
I  am unable to refer the Honourable Member to the pages of the Appropriatioa 
Accounts where these receipts are entered.

T h e  H o n o u r a b le  Mb . HOSSAIN IMAM : Under what head will they be> 
accounted ?

T h e  H o n o u r a b le  S ir  ALAN LLOYD : If the Honourable Member will 
refer to the latest published Appropriation Accounts, that is, those for 1936-37„ 
he will find at page 204 an entry which is nil, “ rupee coin returned by the* 
Reserve Bank under section 36 (i) of the Act ” , and an entry will be made 
in the corresponding place in the coming issue of the Appropriation Accounts.

Sil v e r  Sa l e s .

288. T h e  H o n o u r a b le  M r. HOSSAIN IMAM: Will Government
lay on the table a statement showing the sales of silver in efiwjh of the years 
ending 31st March, 1936, 1937, 1938 and 1939 ? ^

T h e  H o n o u b a b le  Sib  ALAN LLOYD: I would refer the Honourable 
Member to the replies given in the Legislative Assembly to part (c) of question 
No. 361 and part (c) of questionNo. 816 on the 18th February, 1938 and the 7th 
September, 1938, respectively.

T h e  H o n o u r a b le  M b. HOSSAIN IMAM : Does it give the accounts for 
the year ending 1939 ?



Thb HonoubablbSib ALAN LLOYD: Sir.it isnotinihepabliointerMfe 
to  give infonnation of more recent developmento.

 ̂ Thb Hohoubablb Mb. HOSSAIN IMAM: Are these amoanta entered 
in the Appropriation Account!

Thb Honoubabui Sib ALAN LLOYD: I am afraid I shali hare to aak 
for notice of that question, Sir.

B alanox at  obbdit  o r  th b  Sobfltts StLYBB B uvxbs F ttnd.

289.T h b  HoKonBABi.B Mb. HOSSAIN IMAM: Will Govermnent 
•cate the debits and credits in each year to the Surplus Silver Rupees Fund 
and the balance on the 31st March, 19391

T h e  H o n o u b a b lb  Snt ALAN LLOYD: The figures are given under the 
Grant for Currency in the Appropriation Accounts. Copies of the Approjwia- 
tion Accounts for 1935-30 and 1936-37 are available in the Library of the 
House, those for 1937-38 are expected to be laid before the House shortly bat 
•those for 1938-39 will be available only next year.

S a i^ obs  a t  o b b d it  o f  t h b  Si n k i k o  F c k d , DBniNCK R b s b b t b  F u n d , b t o .

'290. T h b  H o n o u r a b le  M b. HOSSAIN IMAM; Will Government 
Btate the balance on 31st March, 1938 of the following Funds :

(а) Sinking Fund,
(б) Defence Reserve Fund,
(c) Naval Reserve Fund, and
(d) Railway Reserve Fund 1 How are they invested ?

The H o n o u b a b lb  S ib  ALAN LLOYD : (a) Rs. 13,04* 89 lakhs.

(b) Rs. 80-33 lakhs.
(c) There is no separate fund. -
(d) Rs. 47*86 lakhs.
(a) and (6) are merged in the general balances of the Qovernment and 

almost the whole of (d) is invested in the shares of Branch Line Companies.

9 4 S  ooiJKon. or s t a t b . [1 4 t h  A p b h . 1 9 3 0 .

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE
TABLE.

The Honoubablb Sib GUTHRIE BUSSELL (Chief Commissioner for 
fiailways); Sir, I lay on the table the infonnation promised in reply to part (a) 
o f question No. 13 asked by the Honourable Raja Yuveraj Datta Singh on 
the 5th September, 1938.



A m o u n t  of Com pensation  paid  to  th e  D ependents  of the  K illed  a n d  
I njured  in  th e  B ih ta  R a il w a y  D isasteb .

Injured. Killed.
R b. a . p. B b. a . p .

(t) Total amount of compensation
already paid . . . .  47,122 11 0 1,24,604 4 0

(it) Offer« of oompensation ac­
cepted but payment not made 
pending receipt of Quardian-
ship Certificate in case of minors 250 0 0 21,524 0 0

(ut) Offers of compensation made 
for which acceptances are

awaited or under negotiation . 16,712 0 0 9,988 0 0
{iv) Cases covering injured/killed

still under investigation* . One. Seven.

*A boy of about 12 travelling with his family of seven persons (who are alleged to have 
been killed) was injured and is at present untraceable.
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STATEMENT LAID ON THE TABLE.
D r a f t  C o n v e n t io n  c o n o b r n h ĝ  s t a t is t ic s  o f  w a o b s  a n d  h o u r s  o f  w o r k  

IN THE p r in c ip a l  MINING AND MANUFACTURING INDUSTRIES, ETC., ETC.,
a d o p t e d  b y  t h e  T w e n t y -f o u r t h  S e s s io n  o f  t h e  I n t e r n a t io n a l  
L a b o u r  Co n f e r e n c e .

T h e  H o n o u r a b l e  Mr. M. S. A. HYDARI (Labour Secretary): Sir, 
I  lay on the table the Draft Convention concerning statistics of wages and hours 
of work in the principal mining and manufacturing industries, including 
building and construction, and in agriculture, adopted 'by the Twenty- 
fourth Session of the International Labour Conference and a Statement 
indicating the action which the Government of India have taken on the Draft 
Convention.

APPENDIX L 
Draft Conventioii adopted hy the Conference.

Onft Convention conoeming ftatigticf of wagee and hoon of work in the principal 
mining and mannfaotnting indoitricf, inclnding boilding and oonftrootion* and in 
agricoltoie.
The General Conference of the International Labour Organisation,

Having been convened at Oeneva by the Qoveming Body of the International 
Labour Office, and having met in its Twenty-fourth Seesion on 2 June 1938, 
and

Having decided upon the iidoption of certain proposals with regard to statistics of 
wages and hours of work in the principcd mining and manufacturing indus* 
tries including building and construction, and in agriculture, which is the 
sixth item on the agenda of the Session, and

Having determined that these proposals shall take the form of a Draft International
Convention, and

Having determined that, although it is desirable that all Members of the Organisa­
tion should compile statistics of average earnings and of hours actually 
worked which comply with the requirements of Fart II of this Convention^ it 
is nevertheless expedient that the Convention should be open to ratification 
by Members which are not in a position to comply with the requirements of  ̂
that Fart,

adopts, this twentieth day of Jime of tiie year one thousand nine hundred and thirty- 
eight l^e following Draft Convention which may be cited as the Convention concerning 
Statistics of Wages and Hours of Work, 1938 :



Fasx  L-t^3BiaBA& raoT m oM .

Article 1,

Each Member of the International Labour Organisation whioh ratifiee this Conventioik 
nndertakee th at:

(а) it wiU compile aa required by this Convention Btatistioa relating to wages and
hours of work;

(б) ii will publish the data compiled in purauaaoe of this Convention as promptljr
as possible and will endeavour to publish data collected at miarterly or more- 
frequent intervals during the succeeding quatter and to publish data 
collected at intervals of six or twelve months during the sucioeeding six 
or twelve months respectively ; and .

(e) it will commmiicate the data compiled in punuaace of this Convention to th» 
International Labour Office at the earliest possible date.

Ariide 2.

' 1. Member which ratifies this Convention may, by a declaration appended to its
ratification, exclude fttwn its acceptance of the Convention :

(a) any one of Parts II, III, or IV ; or 
(6) Parts II and I V ; or
{€) Pacta i n  and IV .

2. Any Member whioh haa made such a declaration may at any time cancel that 
.iM aiation by a s^baequent deelaration.
 ̂ 3. Every Member for which a declaration made under paragraph 1 of this Article ia

in force shall indicate each year in its annual report upon the application of this Conventioi^ 
tlie extent to which any progress has been made with a view to the application of the Part 
or Parts of the. Convention excluded from its acceptance. •

AnicU 3,

Nothing in this Convention imposes any obligation to publish or to reveal particulara 
which would result in the disclosure of information relating to* any individual undertaking 
or establidiment.

Article 4.

L Each Member which ratifies this Convention undertakes that its competent statis* 
tieal authority shall, unless it has already obtained the information in some oher way». 
make enquiries relating either to all, or to a representative part, of the wage earners con- 
Mcned, in order to obtain the information required for the purpose of the statistics which 
it has undertaken to compile in accordance with its Convention.

2. Nothing in this Convention shall be interpreted as requiring any Member to compile 
statistics in casea in which, after enquiries made in the manner required by p m -  
graph 1 of this Article, it is found impracticable to obtain the necessary information 
without the exercise of compulsory powers.

P ABT II.— STATlim CS OF AYSBAGB EABN1K08 AND OF HOUB8 ACTUALLY WOBKKD XK MINIVO
A27D MAKUFACTURZNO IKDX78T1UK8.

Article 6.

1. Statistics of average earnings and of hours actually worked shall be compiled for 
wage earners employed in each of the principal mining and manufacturing industries in*

. sloding building and construction.
2. The statistioB of avere^e earnings and of hours actually worked shall be compiled 

on the basis of data r a tin g  either to all establishments and wage ecumers or to a represen* 
iative sample of establiidimehts and wage earners.

8. The statistics of average earnings and of hours actually worked shall:
(<i) give separate figures for each of the principal industries; and
(b) indicate briefly the scope of the indufitries or branches of industry for wUoh

figures are given.

m  . OOUNOO, OF BTiSK. [1 4 t ii  A p r il. 198& .



Article 6. '
The statistics of average earnings shall include :

(a) all cash payments and bonuses received from the employer the person*
employed ;

(b) contributions such as social insurance contributions payable by the employeci-
persons and deducted by the employer ; and

(c) taxes payable by the employed persons to a public authority and deducted by'
the employer.

Article 7.
In the case of countries and industries in which aHowances in kind, for example in th^

form of free or cheap housing, food or fuel, form a substtlntial part of the total remunera­
tion of the wage earners empk>3red, the statistics of average earnings shall be supplemented
by particulars of such allowances, together with estimates, so far as practicable, of their
money value.

ArtieU 8. >
The statistics of average earnings 9hall be supplemented, so far as practicable, by

indications as to the average amovuit of €uiy family allowances per person empk>3red ul 
the period to which the statistics relate.

ArticU 9.
1. Tlie statistics of average earnings shall relate to average earnings per hour, day

week or other customary period.
2. Where the statistics of average earnings relate to avera^ earnings per day, week,

or other customary period, the statistics of actual hours shall relate to the seune period.

ArticU 10.
1. The statistics of average earnings and of hours actually worked, referred to in Article^

9, shall be compiled once every year and where possible at shorter intervals.
2. Once every three years and where possible at shorter intervals the statistics o f

average earnings and, so far as practicable, the statistics of hours actually worked shall
be supplemented by separate figures for each sex and for adults and juveniles ; provided
that It shall not be necessary to compile these separate figures in the case of industries in 
which all but an insignificant number of the wage earners belong to the same sex or age
group, or to compile the separate figures of hours actually worked for males and females,.,
or for adults and juveniles, in the case of industries in which the normal hours of work do- 
not vary by sex or age.

Article 11,
Where the statistics of average earnings and of hours actually worked relate not to the

whole country but to certain districts, townfe or industrial centres, these dTstricts, towns or
centres shall, so far as practicable, be indicated.

^r/to7e 12.
1. Index numbers showing the general movement of earnings per hour and where- 

poBsible per day, week or other customary period shall be compiled at as frequent andaa
regular intervals as possible on the basis of the statistics compiled in pursuance of this Pari
of this Convention.

2. In compiling such index numbers due .account shall be taken, inter alia, of thê  
relative importance of the different industries.

3. In publishing such index numbers indications shall be given as to the method*
employed m their construction.

Part III.—Statistics of timb batbs of wages and of nobmal hotjbb of wobk ik : 
mining and bianufactitbincj tnddstbtbs.

ArticU 13.

Statistics of time rates of wages and of normal hours of work of wage earners shall bâ  
oompiled for a representative selection of the principal mining and manufacturing indp|t«  ̂
lies, including building and construction.

sta tem en t la id  on th e  ta b le . 94S



"  ArHeU 14.

1. The statistice of time rates of wages and normal hours of work shall show the
and hours :

(o) fixed by or in pursuance of laws or regulations, collective agreements or arbitral 
awards ;

(6) ascertained from organisations of emp]o3rers and workers, from joint bodies, or 
flrom other amropriate sources of information, in cases where rates and hours 
are not fixed by or in pursuance of laws or regulations, collective agreements 

. or arbitral awards.
2. The statistics of time rates of wages and of normal hours of work shall indicate the 

Miatare and source of the infoniiation from which they have been compiled and whether it 
HPelates to or hours Bzed by or in pursuance of laws or regulations, collective agree- 
!inents or arbitral awards, or to rates or hours fixed by arrangements between employers and 
wage earners individually.

3. When rates of w a^s are described as minimiun (other than statutory minimum) 
rates, standard rates, t3rpical rates, or prevailing rates, or by similar terms, the terms used 
shall be explained.

4. ** Normal hours of work **, where not fixed by or in pursuance of laws or regulations, 
'OoUective agreements or arbitral awards, shall be taken as meaning the number of hours,

day» week or other penod, in excess of which any time worked is remunerated at over*
rates or forms an exception to the rules or custom of the establishment relating to the 

»olawe of wage eiumem concerned.

ArticU 15.

1. The statistics of time rates of wages and of normal hours o f work shall give :
(d) at intervals of not more than three years, separate figures for the principal 

occupations in a wide and representative selection of the different industries ; 
and

(&) at least once a year, and if possible at shorter interv^als, separate figures for the 
main occupations in the most importcuit of t h m  indbstries.

2. The data relating to time rates of wages and cfnormal hours of work shall be pre- 
;«ented, so far as practicable, on the basis of the same occupational classification.

 ̂  ̂ 3. Where the sources of information fram which the statistics are compiled do not
indioate the separate occupations to which the rates or hours apply, but fix varying rates 

•4>f wages or hours of work for other categories of workers (such as skilled workers, semi- 
akilled workers and unskilled workers) or fix normal hours of work by classes of under­
takings or branches of undertakings, the separate figures shall be given according to these 

-diatinetions. *
4. Where the categories of workers for which figures are given are not separate occupa­

tions, the scope of each category sliall, in so far as the necessary particulars are given in the 
aources of information from which the statistics are compiled, be indicated.

Afiiele 16.

Where Hie statistics of time rates do not give the rates per hour but give rates per day 
or other custonuuy period :

(а) the statistics of normal hours of work shall relate to the same period ; and
(б) the Member shall communicate to the International Labour Office any informa.

tion appropriate for the purpose of calculating the rates per hour.

ArtieU 17.

Where the sources of information from which the statistics are compiled give separate 
jwrtioulars classified by sex and age  ̂the statistics of time rates of wages and of normal 
iaours of work shall give separate fibres for each sex and for adults and juveniles.

Article 18»

Where the statistics of time rates of wages and of normal hours of work relate not to 
the whole cotmtry but to certain districts, towns or industrial centres, these districtt, 
:towns or centres shall, so liar as practicable, be indicated.
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ArUde 19. ,
Where the sources of iaformation from which the ststisiios of time rates and of hormaF. 

houri of work are compiled contain such particidan, the statistics shall at fntenrals not 
ezoeediiig three years indicate :

(а) the scale of any payment for holidays ;
(б) the scale of any family allowances;
(c) the rates or percentage additions to normal rates paid for overtime ; and
(d) the amount of overtime permitted.

AHide 20.

In the case of countries and industries in which allowances in kind, for example in the ■ 
form of free and cheap housing, food or fuel, form a substantial part of the total remunera* 
tion of the wage earners employed, the statistics of time rates of wages shall be supplement­
ed by partictdars of such allowances, together with estimates, so far as practicable, of their 
money value.

Article 21.

1. Annual index numbers showing the general movement of rates of wages per hour or* 
per week shall be compiled on the basis of the statistics compiled in pursuance of this Part 
of this Convention, supplemented, where necessary, by any other relevant informatkm 
which may be available (for example, particulars as to changes in piece-work rates o f  
wages).

2. Where only an index number of rates of wages per hour or only an index number o f  
rates of wages per week is compiled, there shall be compiled an index niunber of changes 
normal hours of work constructed on the same basis.

3. In compiling such index numbers due account shall be taken, inter aUot of the re* 
lative importance of the different industries.

4. In publishing such index numbers indications shall be given Cks to the method, 
employed in their construction.

Part IV .— Statistics of wages and hodbs of work in AORicnLTCTBiB.

Article 22.

1. Statistics of wages shall be compiled in respect of wage earners engaged in agrioul*
ture.

2. The statistics of wages in agrioulture shall:
(а) be compiled at intervals not exceeding two years;
(б) give separate figures for each of the principal districts ; and
(c) indicate the nature of the allowances in kind (including housing), if any,

which money wages are supplemented, and, if possible, an estimate of the - 
money value of such allowances..

3. The statistics of wages in agriculture shall be supplemented by indications as to ^
(a) the categories of agricultural wage earners to which the statistics relate ;
(b) the nature and source of the information from which they have been compiled ^

. (c) the methods employed in their compilation ; and
(d) so far as practicable, the normal hours of work of the wage earners conoemed.

Pabt V .— Miscsixankous PBoyxsiovs.

A«:ticle 2S.

1. Any Member the territory of which includes la^e areas in respect of which, by 
reason of the difficulty of creatiiu; the necessary administrative organiution and the- 
sparseness of the population or the stage of economic development of the area, it is im­
practicable to compile statistics complying with the requirements of this Convention maj^ 
exclude such areas nt>m the application of this Convention in whole or in part.

Each Member shall indicate in its first annual report upon the i^pplioation of tliSê  
Convention submitted under Article 22 of the Constitution of the International Laljpnr'
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OrgaaiBKtion any areaa in reipeot of which it proposes to. have reoourw to the prov^ona /of 
ihii; Artiol^^d 9,0 Ifiamber skaUt after -the'date of its first atinuid r^ort« have, TMQurse to 
the iSi(w®OM rftihis iUtW e«cept in respect of lireaa SO iiwHciited. ,,

3. Each Member having reoourse to the provisions of the present Article shall indicate 
in subsequent annual reports any areas in reepeot of which it renounces the right to have 
reoourse to the provisions of this Article.

ArUcU 24.

1. The Governing Body of the International Labour Office may, after taking such 
tecdmioal advice as it may deem appropriate, communicate to the Members of the O^ani- 
nation proposals for improving and amplifying the statistics compiled in pursuance of this > 
<VMmntion or for promoting their comparcmility.

2. Each Member ratifying this Convention undertakes that it w ill:

(o) submit for the consideration of its con ^tent statistical authority any such pro­
posals communicated to it by the Governing Body ;

(6) indicate in its annual report upon the application of the Convention the extent 
to which it has given effect to such proposals.

Pabt VL— F̂inal pbovisions.

Article 25.

The formal ratifications of this Convention shall be communicated to the Secretary- 
"Genaried of the League of Nations for registration.

ArticU 26.

1. This Convention shall be binding only upon Members of tke Interaatiotial Loboor 
Organisation whose ratifioations have b ^ n  registered with the Secretary-General,

2. Itdiall come into force twelve months after the date on which the ratifications of 
t# o  Members have been registered with the Secretary-General.

3. Thereafter, this Convention shall come into force for any Member twelve months 
after the date on which its ratification has been registered.

ArtieU 27.

As soon as the ratifications of two Members of the International Laboiu* Organisation 
have been registered, the Secretary-General of the League of Nations shall so notify all the 
Members of the International Labour Organisation. He shall likewise notify them of the 
registieAtion of ratifications which may be communicated subsequently by other Members

• of the Organisation,

ArticU 28,

1. A  Member which has ratified this Convention may denounce it, after the expiration 
of ted years from the date on which the Convention first comes into fbrce, by an act com­
municated to the Secretary-General of the Leauge of Nations for registration. Such denmi- 
oiation ghall not take effect until one year after the date on which it is registered.

2. Each Member, which has ratified this Convention and which does not, within the 
year following the eviration of the ; ^ o d  of ten years mentioned in the preceding para* 
graph, exercise the right of denunciation provided for in this Article, will be bound for an­
other period of ten years and, thereafter, may denounce this Convention at the expiration 
of e ^  period of ten years under the terms provided for in this Article.

Article 29.

At the expiration of each period of ten years after the coming into force of this Con- 
ventiol^ the Governing Body of the Inteniational Labour Office shall piwient tb the Genei^al 
Conferta^ A on the wOilring of, this Conventiou and shall consider the desirabil^y

' of placiiiv  ̂oh the agenida c^ the Conference the question of its revision in whole or in part.
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Article 30. ‘

1. B^uld the Conference adopt a new Convention reviling this Convention in whole 
or in part, then, unless the new Convention otherwise provides :

(а) the ratification by a Member of the new revising Convention shall tp«o jure
involve the immediate denunciation of this Convention, notwithstanding the 
provisionB of Article 28 above, if and when the new revising Convention shall 
^ve come into force ;

(б) as from the date when the new revisii  ̂Convention comes into force this Conven­
tion shall cease to be open to ratification by the Members.

2. This Convention shall in any case remain in force in its actual form and content for 
those Members which have ratified it but have not ratified the revising Convention.

Article 31.

The French and English texts of this Convention shall both be authentic.

COAL HINBS 8AFBTY (STOWIMO) BILL. ‘

St a t e m e n t .

The following statement indicates the action which the (Jovernment of 
India have taken in respect of the Draft Convention concerning statistics of 
wages and hours of work in the principal mining and manufacturing industries, 
including building and construction, and in agriculture, adopted by the Twenty- 
fourth Session of the International Labour Conference held at Geneva in 
Ĵ une 1938 :—

As the competent authority for the collection of the necessary statistics 
is in all the industries concerned, except mining, the Provinciaf Govern­
ment, and as the Convention does not require implementing by legislation, 
the Government of India have addressed the Provincial Governments, en- 
<)uiring whether they wish to give effect to the provisions of the Convention.

COAL MINES SAFETY (STOWING) BILL.

T h e  H o n o u b a b le  Mb. M. S. A. HYDARI (Labour Secretary) : Sir, I 
beg to move :

That the Bill to make further provision for safety in roal mines, as passed by the 
Legislative Assemblyt be taken into consideration.’*

The reasons wiiich have impelled Government to put forward this measure 
have been fuUy stated in the Statement of Objects and Reasons and I do not 
thint that Honourable Members will want me to take up the time of the House 
by a long disquisition on the need for this measure. It may, however, be of 
use to Members if I were to Dlustrate the need and the urgency of this measure 
by a jfew facts. It was estimated in 1936 that there were 47 fires in 29 diflFerent 
collieries. It is now estimated that the total number of fires in these coal̂  
fielda'has risen to 74 fires in 66 mines, two of which are situated in the Central 
Provinces. These fires constitute a source of grave danger not only to the 
mine; in which they are raging but also to adjoining mines, as owing to the 
thinness of the barriers between properties ^ s  spread from one mine to 
another. I would like to give an example. A fire bfoke out at Khas Jharia 
colliery in 1931 after a collapse of the old workings had occurred. Shortly 
afterwards, this property was relinquished. This fire traversed the adjoining 
mines of Khas Jharia, Sonalibad and New Khas Jharia and. is at present 
bum j^ vigorousiy ne$i* the Dhanbad-Jharia East Indian Railway and Surat 
-and branch lines. The Railway authorities have alreiwJy spent over Rs. 50,00(>̂



[Mr. M. 8. A. Hydari.]
in an endeavour to gafeguard the railway and railway station, but further 
protective measures are necessary to prevent the fire spreading to the rail­
way, into adjoining prc^rties and extending further towards Jharia town.

Well, Sir, I think the figures I have given are proof, if proof were needed, 
that this measure is both necessary and urgent. The two main provisions o f 
this Bill are, first, the enforcement of stowing in the interests of safety, and 
secondly, the levying of a cess to assist in paying for it. (Jovernment have 
been subjected, when the Bill was under discuc^on, first in the press and then 
in the other House, to three criticisms. One criticism was : it is all very 
well—you have taken one part out of the recommendations of the Coal Mines 
Committee and you are making a great deal of fuss about it. That is not so. 
In I reply to Mr. Satyamurti given in another place, a fiill statement was 
given of the action taken on the recommendations of the Coal Mines Com­
mittee.

T h e  H o n o u k a b le  M r . HOSSAIN IMAM : Will the Honourable Mem­
ber give the reference of that question ?

T h e  H o n o u r a b le  Mr . M. S. A. HYDARI : It was question No. 215 
asked on the 8th February, 1939.

The position in regard to the recommendations is that there are about 
29 recommendations, out of which Government have already acted on 17 
and the other 12 are undcT consideration. So that I do not think that the 
criticism that we have slept over the Report of the Coal Mines Committee is 
well taken.

The second criticism is that in this Bill we do not provide for conserva­
tion—we provide only for safety. But it has been shown that in taking mea­
sures for safety we will incidentally provide for a certain measure of conser­
vation. The main reason why we have not included provision for stowing 
for conservation is that we must in a measure like this obtain some experience 
of how this plan of ours is going to work. The immediate need is to protect 
the miners. Also the immediate need is to protect mine owners who are 
guiltless in this matter to be saved from the action or inaction of the owner 
of a mine adjoining. The third reason is that conservation would very con­
siderably extend the expensiveness of this scheme. Whereas we could pro» 
baMy at the commencement do with even a lower rate of cess than the maxi­
mum put forward in this Bill, if we included conservation also as one of the 
objects for which stowing could be ordered, we would very largely increase 
the expensiveness of this measure to the owners of mines, who are not all big 
people—most of them are rather small people.

The third criticism which has been levelled against us, which I rather 
like ^  a matter of fact, is that Government have hustled the Legislature and 
the country into passing this Bill. Well, Sir, surely the urgency and the need 
for this measure demanded a certain degree of exp^ition ? But we have not 
overlooked the need for the fullest discussion with the interests coneemoil 
and with the Provincial Governments concerned. It wi^, I think, in July 
last that we issued our letter to the Provincial Governments concerned stat­
ing what our views in this matter were. We received their replies by Novem« 
ber. One Provincial Government did not reply till January. And all daring 
this time we carried on informal conversations with those concerned with the 
industry. We could not wait v ^  much logger and in January we summoned 
a cc^rence of the representatives of the industry apd plac^ before them
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our tentative ideas as to what we proposed to do. It was as a result of that 
<X)iiferenoe and as a result of the agroement achieved in that conference that 
we placed this Bill before the Legislative Assembly. I do not think that any­
body can blame us for hustling without duo consultation.

Before I sit down, I would like to pay a tribute to the public spirit which 
those representing the coal industry have shown in this matter. I must say 
that towards the end of last year, when we were overwhelmed with opinions 
raising all sorts of points, I began to feel a bit pessimistic as to our being able 
to stick to our programme, but when we faced the industry with definite pro­
posals I must confess that they showed a great deal of co-operation and public 
spirit. I should also like to tender our acknowledgment® to the Railway 
Board. They do not often come in for praise, but I do not think I am giving 
away any secret when I say that in our original proposals we had meant to 
exclude railway collieries from the operation of the cess. But when the Con­
ference of representatives of the industry mot in January, it was their unani­
mous opinion that railway collieries also should bear their share of the general 
expense and I am very happy to say that the railways agreed to the general 
wish of the industry. I think their action has greatly facilitated the accept­
ance of this measure by the industry as a whole.

Sir, I move.

T h e  H o n o u r a b l e  t h e  PRESIDENT : I would like information on 
one or two points before you sit down. I would like to know what provision 
has been made for contracts akeady made with the railways and with the 
public ? Have you provided anything for that ?

Thb H o n o u b a b l b  Mb. M. S. A. HYDARI : No, Sir. We have made 
no provision in the Act for pending contracts but I would like to give tha 
awurance that before putting the Act into operation, we will take into account 
difficulties that there may he for people who have already entered into cc«i- 
tracts.

T h e  H o n o u b a b l e  t h e  PRESIDENT : In other words, you won't
bring the Bill into operation tiU the 1st April next ?

Thr H o n o u r a b l e  Mr. M. S. A. HYDARI : I am sorry I cannot bind 
myself to a date. All I can say is that it will be considered.

- T h e  H o n o u r a b l e  t h e  PRESIDENT; Which are the two collieri© 
in the Central Provinces on fire, to which you referred in your speech ?

The H o n o u r a b l e  Mb. M. S. A. HYDARI: I am sorry I have not the 
names with me.

T h e  H o n o u r a b l e  t h e  PRESIDENT ; Thank y o u .

T h e  H o n o u r a b l e  M r . P. N. SAPRU (United Provinces Southern :
Non-Muhammadan) : Sir, whatever criticism I might have to offer against
the Bill, there is one criticism that I shall not ofiFer and that is that Govern<̂  
ment have been rushed into this legislation. Sir, the Bill provides for safety 
in mines by taking measiures to fq̂ oilitate or require therein the c^^ing out 
cf the operatign known as stowing, and to jHrovide for the ore^ion of a fund
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for the assistance of such operation. The Bill is based upon the recommenda* 
tions of a Committee which reported in 1937. After the publication of the 
Report, the Government of India called a Conference for the purpose of con­
sidering the Report of the Committee  ̂ and as far as I have been able to find 
out, employees working in mines were not represented at this Conference. 
I am supporting the Bill, but my first complaint is that employees in mines 
were not represented at the Conference. After all, employees who work in 
mines are intei:ested in their own safety. Surely, they know from experience 
what measures are necessary for their safety. I therefore regret that repre­
sentatives of the miners were left out of this Conference.

Coming to the Report, I find that it is a very comprehensive Report* 
In fact, if you read it, you will find that there are two reports. There is the 
supplementary minute of the two Indian members who advocate nationalisa­
tion of royalty rights and nationalisation of the coal industry itself. And 
there is the report of the other members who, as far as I can gather, are not 
opposed to nationalisation but who do not consider nationalisation a practi­
cable proposition today. The main object of the Bill is to secure the safety 
of the worker. Its provisions would also incidentally, as stated in the State­
ment of Objects and Reasons, result in a certain amount of conservation. 
Safety is, however, the primary objective of the Bill. So far as the Coal 
Oommitt^ are concerned their recommendations were of a very exhaustive 
character. They recommended measures not only for the safety of the miners 
but also for the conservation of these mines. They recommended measures 
for improving the condition of the industry. One of their recommendations 
was that there should be more facilities for research. They also recommended 
that there sho\ild be some control over leases given for mining. They point 
out that no country can afford to have such a valuable asset as coal wasted 
and that the prevention of waste is necessary as the asset is limited in quantity* 
They point out in paragraph 61 of their Report that some accidents are 
directly connected with wasteful methods and practices. The Report says 
that the average total waste of coal in situ is about 50 per cent, of which all 
but 10 per cent, would be saved by stowing. It needs therefore no argu­
ment to stress that national interests require that all kinds of available waste 
should in future be controlled and as far as humanly possible eliminated. 
One of the measures they have suggested is to be found in paragraphs 
331 and 332 of their Report. They suggest that the State Authority shc^d 
be empowered to arrange voluntary amalgamations if possible and then pro­
ceed to compulsory amalgamation if the owners will not come to terms. I 
know that Government have dealt with some of the recommendations of the 
Coal Mining Report but I should like to know what the attitude of Government 
towards this compulsory amalgamation is ? I should like to know whether 
they have arrived at any decision with regard to this suggestion in paragraphs 
331 and 332 of the Report.

Then, Sir, the Report suggested the establishment of a coal research 
fund financad partly by Government contributions and partly out of the cess 
fund at the disposal of a statutory authority which they would like to see set 
up. I should like to know whether any decision has been arrived at in regard 
to  the establishment of this coal research fund ?

Then, so far as sstfety provisions are ooaoerned, they suggest that owners 
« n l  agents of mines should be held reapoasible for acoidents. Their predae
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TecommendationB on this point axe to  be found in paragraph 59 o f  the Report* 
1 will just read out that paragraph.

** So far as Government is concerned, the measures of State control suggested later in 
this Report must tend to eliminate gradually most of the disastrous consequences of past 
policy and present conditions. Even so, steps should also be taken to enforce more prac­
tically the responsibility imposed on owners by section 16 ( /)  of the Indian Mines Act. 
They are supposed to be responsible that all operations are conducted in accordance with the 
provisions of the Act, regulations, fules, bye-laws and orders, and are also supposed to be 
•equally guilty of all contraventions unless they have taken reasonable measures to provent 
them. Actually, provisos (a), (h) and (c) almost completely divest both owners and agents 
of legal liability, and we would therefore amend these provisos so as to make it clear that 
they are legally liable if it can be proved that the offence or contravention has been com­
mitted in order to comply with an owner’s or agent’s general or particular instructions re­
garding reduced coats or increased outputs. We would also require that, as agents are 
superior to managers under section 3 (a), all agrnts must have at least the qualifications of 
the managers working under them. These qualifications are prescribed in section 15 of the 
Act and in Permanent Regulations 23 and 33 to 37

Sir, coal mining is a most dangerous occupation and therefore the Com­
mittee were not wrong in recommending that qualifications should be laid 
down for agents and owners who undertake the management of coal mines. 
Now, I should like to know what Government has done with this particular 
recommendation which is to be found at page 31 of the Report ?

Then also the Committee have made certain recommendations in regard 
to the education of miners which are to be found at page 180.

T h e  H o n o u r a b le  t h e  PRESIDENT : The Honourable Mr. Hydari 
said that 12 recommendations are under consideration.

T h e  H o n o u r a b le  Mr. P. N. SAPRU : What we should like to know 
is whether the recommendations which have been carried out are of a minor 
or of a major character. Supposing a report makes 30 recommendations and 
you carry out 24, and if those 24 are of a minor character then you have not 
carried out substantially the report. There are some basic recommendations 
and I would like Mr. Hydari to enlighten us on the character of the recom­
mendations which have been carried out by the Government. I have not 
been able to see the answer to Mr. Satyamurti’s question. I hope Mr. Hydari 
will enlighten us on this point. I am making these observations not in any 
critical spirit; J am making them, if I may say so, in an informative spirit. 
I wlQ not go any further into the recommendations. I have made my point, 
I think, clear.

So far as the cess is concerned, I have got nothing to say about it. Speak*' 
ing for myself I would have preferred the original proposal of a four-anna 
maximum cess per ton. The Committee had recommended 8 annas per ton 
and the other House reduced the proposal in the Bill from 4 annas to 3 annas. 
I may also indicate that I agree that the cess should be on all the coal pro­
duced and that it is not easy to discriminate between mines which are work­
ing at a loss and mines which are not working at a loss.

T h e  H o n o u r a b le  t h e  PRESIDENT : There is no discrimination in 
this Bill.

T h e  H o n o u r a b le  M r . P. N. SAPRU : What I am sayii^ is that I 
agree that there should be no discrimination between mines working at a loss 
and those not working at a loss. It is not practicable to have such diacrimi* 
nation, and therefore so far as these proposals in the Bill are conoemed the^ 
have my support. •
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Now, Sir, I will come to the proposal with which I find myself in partial 

disa^eement. The Bill proposes to constitute a Coal Mining Stowing Board 
to administer the fund. I would like to invite the attention of the House to* 
the constitution of this Board. The Board will consist of the following mem­
bers. A person in the service of the Oown who is to be appointed by the 
Central Government and who is to be the Chairman of the Board. Then the 
Board will have a Chief Inspector or an Inspector appointed by the Central 
Government in this behalf. Then it will have two persons nominated by the 
Indian Mining Association. Then it wiJl have one person nominated by the 
Indian Mining Federation. Then it will have one person nominated by the 
Indian CoUiery Owners Association. Therefore the Board will have four 
representatives of employers, one oflScial and one official Chairman, and no­
labour representative. Therefore, my first complaint against the constitu­
tion of this Board is that labour has been left out. It is wrong to give too 
much representation to the parties concerned. The parties concerned, that 
is the employers, will be judges in their own case. It is the function of thiŝ  
Board to decide what help is to be given to a particular mine and when and 
where sand stowing is to be recommended. Sir, the mine owners would Uke 
less money to be spent as they would like a case for the reduction of the cess 
to be made out. Miners will be judges in their own cause. The constitu­
tion of this Board is contrary to the recommendations of the Mining Com­
mittee. The Coal Committee had suggested a statutory authority with wider 
powers than those entrusted to it. At page 144 they point out the constitu­
tion that they would like to have. That is the constitution of the statutory  ̂
authority that they recommend.

** The first question in connection -with the constitution of the Statutory Authority is- 
whether it shoixld be a representative or an expert body. I f  the Statutory Authority were 
representative ”—

and here the Government has made the Statutory Authority a representatite 
body—

“  I f  the Statutory Authority were representative, the following interests could clain> 
representation, namely, Government, the Mines Depaitment, the Geological Survey, the 
Railway Board, royalty receivers, mine owners, colher^ managers, labour and oon<mmers. 
Some of these interests are represented by various ABsociations ^1 of whoB  ̂would have to 
consulted, while * conRumers ’ is a gener^ teim covering railways, iron and steel industries  ̂
idiipping firms and other industries such as cotton, jute, etc. A  fully representative body 
would therefore be very imwieldy, and most of the members would be concerned primarily 
with the particular interest they represented rather than with national and mining interests.
It is because the Government of India saw little or no prospect of unanimity among those 
interested on the important issues involved that our Committee is an expert imd not a 
representative one.

“  We are, therefore, definitely m favour of an expert Statutory Authority constituted 
aa follows:

(1) an independent Chairman,
(2) the Chief Inspector of Minos,
(3) one commercial expert,
(4) three mining experts

with power to co-opt the Director of the Geological Survey or the Chief Mining Engineer 
to the Railway Board, or both, when the Chairmcui considers this necessary **.

Therefore, Sir, the recommendation of the Coal Mining Committee was in 
fa'ipur of an expert body. They have given reasons why they think that 
Mn expert body is to be preferred to a representative body. A representative
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%ody would have to be unwieldy if it is to be completely representative of all
iihe interests and unanimity in such a body would be difficult. Therefore
they say that an expert body would be preferable. Now, Sir, the first criti­
cism that I have to offer against the Bill is that it has reject^ the recommended*
tion oif the Coal Mining Committee and substituted a representative body for
M  expert body. But assuming you are going to have a representative body,
why have you excluded labour from this representative body ? Affcer aH,
‘Sir, the object of this measure is safety of the miners and who is more in- 
i»restod in the safety of the miners than the mine workers themselves, than
the mine employees themselves ? Are the coal owners more interested in the
safety of the lives of the men who work in the mines ate or are the men who
work in the mines more interested in their own lives ? Sir, I think labour
had a right to be represented on this Committee and I am sorry that labour
goes without representation on this body.

Then, Sir, the second complaint that I have is this. If you compare
the constitution of this body with the constitution of the Mining Board under
49ection 10, you find that there is a difi*er©nce. The Mining Board is to consist
of a person in the service of the Ck)vernment, the Chief Inspector or an Inspec­
tor, two persons neither of whom shall be the Chief Inspector or an Inspector
nominated by the Loc^l Government, of whom one shall be a person qualified
to represent the interests of persons employed in mines, two persons nominat*
^  by owners of mines or their representatives in such manner as may be
prescribed. So, under this section 10 employees get at le^ t̂ one representa­
tive on the Mining Board.

Tra H o n o u r a b l e  Mk. M. h. A. HYDARI : On a point of explana­
tion, Sir. I think section 10 of the Indian Mines Act has relevance to the
Committee under section 11 of tho present Bill, not to this Stowing Board.
You are now on the composition of the Stowing Board.

T h u  H o n o u r a b l e  Mr. P. N. SAP{IU : I know that sections 10 and 11 
go togethar. But I was pointing out that the principle of representation of
the miners was accepted in the Committee constituted under the Indian Mined 
Act.

T h e  H o n o u r a b l e  t h e  PRESIDENT : But the func-tions of the two
Boards are entirely difterent, which you have not realised.

T h e  H o n o u r a b l e  Mr. M. S. A. HYDARI : If there were any analogy
the analogous committee is the one under section 11 of the present Bill, and
3î ot the Board under section 3.

T h e  HoNOURABLHi Mr. P. N. SAPRU : The function of this Board will
be to administer the cess and for the purposes of stowing. Now, Sir, the ob­

jective of this Bill is the safety of the miners. The argument that I advance
is that people who are most interested in safety are the miners themselves.
“Therefore, the class which is most interested in its own safety should not have
been left out. It cannot be said that you cannot get some men from the
mining industry, from the mine employees, to sit on a Board of this character
and therefore I think. Sir, the objection remains.

Now, Sir, coming to the other point, under section 11 there is to be a
<Jommittee which will be a sort of tribunal and this Committee will hear appeals
from orders of the Chief Inspector in regard to the stowing of coal mines.
What is goin̂ ? to be the comjK)sItion of this Committee ? Here, again, I find
myself in disagreement with the Bill. The Committee here will consist of »
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Chainnan, four Meiubers selected by the Chairman of the Board as folloM s r
two from a pcme] of eight personB nominated by the Indian Mining Associa­
tion ; one from a panel of four persons nominated by the Indian Mining Fede­
ration ; one from a panel of four persons nominated by the Indian Colliery
Owners’ Association ; and one member appointed by the Central Government
to represent the interests of persons employed in coal mines. That is to say,
employees get only one representative. In a committee of six, the employees

gt only one representative. This tribunal will hear appeals from the Chief
spector of Mines. Now, the composition of the tribunal is such that I tear
that the Inspector will not be able to discharge his duty properly. What

Inspector will dare recommend stowing when he knows that his appeal will
go betore a Board the composition of which wiJl be preponderatingly in favour

the employers ? The character of the tribunal will determine the decisions
in most cases that the Chief Inspector will make. The Chief Inspector will
therefore not be able to act with mipartiality. I think, Sir, that the composi­
tion in the Indian Mines Act is better. There section H provides that—

“  Where under this Act any question relating to a mine is referred to a committee, the* 
committee shall consist of a chairman nominated by Government, a person nominated by
the chairman, two persons of whom one shall be nominated by the owner, agent or manager
of the mine concerned and the other shall bo nominated by the Looal Government to re­
present the interests of the persons employed in the mind ” .

Sir, these are the objections that I have to these two provisions of the Bill-
Subject to these reservations I generally support the Bill.

T h e  H o n o u b a b l b  Mr. RAMADAS PANTULU (Madras : Non-Muham­
madan) : Sir, the Coal Mining Committee was appointed to inquire inta
two matters,—one to secure the safety of those who work in the mines, and
secondly, to conserve the coal assets of the coimtry by improving methods of
extraction and preventing avoidable waste. Pir, the Committee devoted a 
great deal ol attention and much space to the consideration of the second
question, namely, the conserving of the coal assets of the country. But L
regret to find that its main recommendatipns have not been implemented by
legislation and this Bill is a very halting and unsatisfactory measure viewed
in the light of the recommendations of the Coal Mining Committee, gir̂  
the Coal Mining Committee has drawn pointed attention to the fact that coal
is being raised now as cheaply as possible by risky and wasteful methods in
utter disregard of national interests and making commercial profits the sole
consideration in the working of these mines. They have also pointed out
that the system of managing agents under which the industry is carried oa- 
has a great deal to do with the evils of wasteful mining. Many of the manag­
ing agents are interested in factories and the industrial conoems which benefit
by cheap coal. Therefore, they contributed their share to the risky, un­
businesslike and wasteful methods oi raising coal. Sir, the Committee have
drawn attention to the fact that there is an impression among the owners o f
coal mines in this country that they are at liberty to work the mines in their- 
own interests irrespective of regard to any other interests concerned. I
may be permitted to quote one passage from the Report which cites the evi­
dence given by the Chainiian of the Ben^l Coal Company. Or rather it
an extract trom a speech made by the Chainx.an of the Bengal Coal Company
at the genera] meeting of the Company in December, 1930. He is reported
to have said :

** It appears to me that the public as a whole do not sufficiently appreciate the imports 
ance of the principle involved in this que^ion of conservation. It resolves itself into this.
Are you, and all other shareholders of coal companies, quietly and peacefully to enjoy your*
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properties as laid down in your leasee with your landlords, or are 3tou only to enjoy tfaeni 
subject to what Government decide you may or may not do in the presumed interest o f
posterity a hundred years hence T To me there can only be one asnwer— Government have
no cause in this matter to trespass upon your rights, euid I hope that upon reflection yow
and the public, as a whole, wiU agree with me

That is the kind of exclusive right that they have asserted, and some of
the ncanagers of mining concerns have given evidence before the Committee
to the effect that if they wanted to introduce some improved methods o f
extracting coal and preserve coal from wastage, they were pulled up by the
owners and some of thon were on the point of losing their jobs. That is re­
ferred to on page 28. The Indian Mine Managers* Association tendered evi­
dence of their chiof officer who said :

“ The managers do not at present have enough scope because they are controlled
by people who have no sufficient knowledge of mining and are liable to be dismissed if they - 
refuHed to carry out the orders of an owner even though the carrying out of these orders- 
would mean unsound and imsafe working. Qthers told us in confidence that they have on
occasions been faced with the alternative of adopting imsound mining methods or
losii^ their livelihood, and that though they are held legally responsible^ i^ey do not
actually have control, mana^ment and direction of the mine as is contemplated by section
15 of the Indian Mines Act . — '

So, Sir, the whole position seems to be that the mine owners’ attitude is
that they are the sole proprietors of the mines and that Government has no
right to coatrol. The impression that is created by reading this Bill is that
Government is on the whole inclined to concede the extravagant claims madê  
by the mine owners. The Statement of Objects and Reasons, to which Mr.
Hydari has already referred, says :

** The Government of India feel that for the present at any rate the main objective o f
any proposals should be to secure the safety of the worker

I quite agree that safety and conservation are linked together and that
measures to improve safety would have also the effect of improving conser­
vation and that measures which improve conservation will also improve
safety. I quite agree. But I think it is a very indirect and ineffective method
of approatching the question of conservation on which so much stress is laid
by the Committee.

Sir, the Committee—I am not speaking of the minority report—the- 
majority of the Committee have discussed alternatives. Nationalisation of
mines and nationalisation of royalty rights and rationalisation. They pointed
to the difficulties in the way of carr3’ing out nationalisation schemes and I
am inclined to agree with them that perhaps the time has not come for the
nationalisation of mines and the nationalisation of royalty rights. But the
time will soon come when Government will have to tâ jkle this question. Bjt^
Sir, they have also discussed the question of nationalising imdeveloped pro­
perties, that is to say, mines which are not properly and efficiently worked by
owners who are incompetent or who have not got the capital or the resources
to work the mines. With regard to that, they have made a very definite
recommendation on page 171 of the Report, that the Statutory Authority
be empowered to take over sach properties and work them themselves or transfer
them to others to work. That is one of the useful recommendations they
have made. But on the whole they were inclined to content themselves for
the present with rationalisation by a more detailed and effective state control
over the working of these mines. And, Sir, they have made some specifio
recommendations with regard to the rationalisation of coal mines by greater
and more detailed control of the State over the mines to which I wUl merely
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i*efer. In Chapters XII and XIII I find they have suggested an amendment
o f the 1923 Act and Regulations. They say that some of the provisions

1 2  N o o n  which are there are ineflFeotive. For instance, section 16
 ̂ ' of the Indian Mines Act, 1923, which lays down certain

obligations, practically wipeis them out by saying that where a manager of a
mine is under the orders of the owner and is not personally responsible for
the acts done by him the penalties do not attach to him. Every manager is
virtually under the control of the owners to whom profit is the main concern,
and they have not got the initiative or the liberty to work mines in an eco­
nomical and unwasteful manner. Therefore, section 16 practically wipes
out the penalties. This and other defects have been pointed out. The Com- 
inittee have also suggested various other remedies, but 1 do not find any attempt
to implement those remedies. For instance, it is said that the Inspector of
Mines in India issues numerous orders for the simple reason that there are no
regulations in a comprehensive form Vhich will prevent mine owners from
wcM-king mines in an improper manner. They dreî  attention to that /act
that in England the regulations are comprehensive and that gives safety to
the workers as well as to the mine owTlers. They pointed out that in India
numerous but imperfect regulations in a scattered manner were to be found,
and the Inspector of Mines finds it very difficult to enforce them. These are
Also defective. They refer to the evidence of the Chief Inspector of Mines,
who says :

“  Regulations are the proper way to tackle dangers. Whenever a possible danger can 
be guarded againflt by regulations, that should be the method applied. The primary duty
o f the Inspectorate in Great Britain, as it should be the primary duty here* is to see that
TegolationB are carried out. The reason why it is hardly ever necessary to issue orders
in Great Britain is that the regulations there cover very fully the known dangers in British 
mines. The regulations at present in force in this country do not cover all the known 
dangers nor do they guard against the fundamental cau^e of bad working.’*.

They have also recommended certain specific measures for conservation
and improvement of the coal industry and the coal trade. For instance,
they have suggested the formation of a State-controlled and State-guided
central marketing agency. They have also suggested measures for amalga­
mation of property because the economics of production wants comparatively
large mining units and they have said that the Beard must be vested with
powers to bring about voluntary amalgamation, and where owners do not
•oome to terms, to be vested with even powers of compulsory amalgamation
o f uneconomic and small units. These suggestions are very valuable and
there has been no attempt to implement them. I hope that the question
of rationalisation on the lines suggested by the Coal Conmiittee, if not nationa­
lisation, will be reconsidered by the Government of India at an early oppor­
tunity and that the more useful recommendations with regard to conservation
and rationalisation of the coal industry will be implemented by legislation
at an early date.

I have only one more subject to deal with, and that is, the constitution
o f the Board. Sir, the Coal Mining Committee discussed the relative merits
o f  a representative authority and an expert authority. My learned friend,
the Honourable Mr. Sapru, has already drawn attention to their discussion
o f the subject. My complaint is that the Board now constituted under
ihiB Bill is neither representative nor expert.
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T hb H o n o u b a b le  Mb. RAMADAS PANTULU : I am rather surprised
to  find in this Bill that this Committee is to consist mainly of representatives
nominated by the Indian Mining Association, the Indian Mining Federation
and the Indian Colliery Owners Association. The&e three big Associations have
non-co-operated with the Coal Committee. They refused to answer the ques­
tionnaire. The Committee sent a questionnaire to them and they dedin^ to
answer the questionnaire. They also declined to send representatives for
examination by the Committee. There was a long correspondence between the
Ooal Mining Committee and these three Associations. It is not as if these
Associations had no definite views to put before the Committee or they had no
proposals of their own in the matter. It is pointed out by the Committee that
these three Associations sent round a circular to their member companies con­
cerned asking their chief oflScers to give evidence in a particular manner.
These witnesses sent their answers to the Committee individually and these
people, when they came to give evidence, gave evidence in the manner suggest­
ed by the Associations. The Committee point out that these answers were
stereotyped in the fonn suggested by these Associations, but in oral examina­
tion the witnesses have considerably changed their views and practically given
up many of the positions which they took up in their written answers in res­
ponse to the circular issued by these Associations. So, these three Associations
had their answers ready, and instructed the witnesses to give evidence in a
particular manner, but would not answer questions themselves, and would not
send their representatives. This is an attitude which is most surprising. I
may be permitted to read one passage in the Report dealing with these Asso­
ciations. This is what the Coal Committee say :

“  We have considered it necessary to cite the above correspondence (the correspond­
ence between the Associations and the Committee) somewhat fully because we believe that
this is the first time that such important A£»sociations have decUned to t«ke the respon­
sibility of dealing, as representative bodies, with questionnaires relating to any trade 

•or industry issued by an official committee. So far as we are concerned, these Associa- 
tioiw have voluntarily waived both their right to be heard as representative bodies, and
their claim to speak with any authority on the various problems connected with the coal 
trade and indust^. This is unfortunate from every point of view, but the choice has not
been ours. Having decUned to be heard as sources of information subject to examination,
these bodies could hardly expect to be heard in discussion a» representative or authorita­
tive *’•

The psychology of these Associations has been described by the Committee
in  these very significant words :

The psychology of the trade is still too individualistic for ccmcerted action even in ita 
own interests, and we think that, if there is to be any constructive move in this direction,
the initiative and guidance will have to come from the Statutory Authority after it has sur- 

nnounted the initial difficulties of control and conservation **.

‘Therefore, I should have thought that these three Associations would
the first to be excluded from any Board, for they did not deserve to be there.
Their whole conduct has shown that they are a selfish lot, who have got neither
the interests of the employees nor of the nation at heart and that commercial
profit is the l^-all and end-all of their profession. I hope that some light will
be thrown on this question as to why Government have specially chosen a
Board consisting of the very three Associations which have not only non-co- 
operated with the Committee but have shown utter unfitness to be considered
as proper persons to be represented on any Board like this. Therefore, I think
the Board is really not representative. It is representative of the one interest
which ought not to be there. But I am not very much oppressed by the fact
.that employees are not there. In fact, I want neither the employees nor the
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employers a« such to be on the Board. I think the consumer may be there i f
neoeesary. But I think the employee is suflBciently protected by the composi­
tion of the Committee under clause 10. This is really what matters so far aff
they are concerned. Any order made by the Inspector will be referred to this
Committee and this Committee can safeguard the interests of the employees
and employers. The Employers Association finds a place there ; that is appro­
priate. Then the employees are there also appropriately. Therefore, I like the
composition of the Committee constituted under clause 10 and it is an improve­
ment on the Committee under section 11 of the Indian Mines Act. That pro­
vided for a chairman appointed by the Provincial Government and a nominee
of the chairman, besides one representative each of the employers and workers.
The present Bill is certainly an improvement over the old Indian Mines Act
in this matter. Therefore, the absence of an employee’s representative in the
Board is not a serious drawback though the overwhelming representation given
to the employers is certainly a bad feature. That is my comment on the com­
position of the Board.

Sir, the Bill on the whole marks an advance on the present position and it
carries out some of the recommendations of the Indian Coal Mining Committee.
And what makes for safety will no doubt to some extent make for conservation!
as both are allied. So to that extent it is beneficial. With these words and in
the hope that the Government will re-examine the whole position in the near
future in the light of the Committee’s Report, I give my support to the Motioa
made by Mr. Hydari.

T h e  H o n o u b a b l e  M r. HOSSAIN IMAM (Bihar and Orissa: Muhamma­
dan) : Mr. President, I welcome this measure as showing the intention of the
Government to listen to the public demands. I also welcome the very signi­
ficant statement of the Leader of the Congress Party in this House in which he
questioned the hona Jides of the managing agents to deputise and be the sole
representatives of the coal interests.

Mr. President, it is surprising that a Committee which should have given
such a comprehensive report shoiUd be dealt with in so cursory a manner as the
Government have thought fit to do. The reply of the Honourable Member ta
the question of Mr. Satyamurthi is before me in No. 5 of Volume I of the
Assembly Debates. Most important recommendations have been rejected
without assigning any reason for their rejection. That is why I say the
Government have not treated the Committee with the respect wh ĉh was due to
them. Ordinarily, when Committees report, a volume is issued by the Depart­
ment concerned showing the action taken on the recommendations ; the reasons
for any diflFeront action from that recommended, and for the rejection of the
recommendation. This Department has not shown that courtesy to this Com­
mittee. Leaving aside the question of the minority report, the maj ority report
is definite on two or three things. About the managing agents the Committee
has stated as foUows in paragraph 57 :

“  Apart from the notorious lack of co-ordination or co-operation in the coal trade Bfi a
whole, or even in the various w u p s into which it is divided, the managing agency Bystem .̂ 
though it may have 'answered the requirements of the coal trade as diatributors and 
profit producers, has not been an unmixed Ckdvantage to the coal industry **.

They have shown how the very basis of our demand has been attacked
by the managing agents. They say in the same paragraph at the end:

** The Chairman of the Bengal Coal Company on the 18th December, 1930 (which wa»
«  few days before the <Hgning of the Keport) ntated :
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* It appears to me that the publio as a whole do not sufficiently amreoiate the im* 
portance of the principle involved in this question of conservation, tt resolve itself
into this. Are you. and all other shareholders of coal companies quietly and peacefully
to enjov your properties as laid down in your leasee with your landlords, or are you only to- 
enjoy them subject to what Government decide you may or may not do in the presumed
interest of post^ity a himdred years hence T To me there can only be one answer—
Government have no cause in this matter to trespass upon your rights, and 1 hope that
upon reflection you and the public, as a whole, will agree with me *.

Now, Sir, there is a difference between the enjoyment of ordinary and
natural wealth. Natural wealth is irreplaceable and ordinary wealth is not so.
I f one year’s produce is destroyed, the next year you can produce more. But
where natural resources are concerned, the interests of the community as a
whole are paramount and must override all private interests; whether they be o f
the owners, leaseholders or managing agents. Every private interest is subordi­
nate to the national interest and betterment of the country. Prom that stand­
point I find that the entire Report of the Committee has been rejected, because
the proposals of the Government are inadequate for even the provision for stow­
ing as far as safety is concerned without any regard for conservation. That,
Sir, is basically wrong and takes away all the good points out of this Bill. It is
a very small affair considering what was aimed at. The recommendation of the
Committee was that the maximum rate should be one rupee per ton,
whereas this Bill provides for a maximum o f 3 annas or 18*75 percent.
That is most inadequate. About 22 million tons are raised from all the
collieries for all purposes. So that the cess will not produce more than Rs. 40
lakhs. How far can such a small sura go when we know that the cost of stowing
for each ton of coal extracted from pillars comes to Rs. 1-9-0. That shows
the Government is not in earnest. It is only trying to accommodate the
managing agents and not to do anything in the interests of the conservation of
the coal resources of the country. It is because it would have adversely
affected the earning capacity o f the managing agents that the maximum was
fixed at a lower rate than it ought to have been.

I find that the present position of the industry has been very graphically
stated by the Committee itself on page 30 at the end of paragraph 68 :

“ In short, to iifte a sporting metaphor, the coal trade in India has been rather like a
race in which profit has always come in first, with safety a poor second, sound methods an
‘ also ran ’, and national welfare a ‘dead horse’ entered perhaps but never likely to start **..

This is the state of affairs. They have done nothing even to revive the
** dead horse ” , and still they hope that we will acclaim this measure as a great
advance. Then the Committee’s indictment is : .

“ Neither Government nor the landlords can escape responsibility for allowing this 
gtate of affairs to pievail for so long, but this does not alter the facts, nor still less, will it
Justify further inaction on the part of all concerned ” .

My submission, Sir, is that it is a very hasty measure in this respect,—not in the
matter of time because Government have taken two years to put through this
measure,—but hasty in this respect that they have tried to come to a compro­
mise with the mining int̂ jrests on whatever terms the managing agents
offered. It is an open secret that the terms were dictated by the coal interests
and it was the Government which gave in and not the coal interests. All along
the line they have dictated the policy and the amount that they were prepared
to take out of their pocket. Although as a matter of fact, as was referred to* 
by Mr. Sapru and probably by the Leader of the Congress Party, the Committee
recommended that there should be a public company to undertake this stowing:
business, there is no provision for this, neither is there any statement that the

•
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Government oontemplate taking action on those lines. Even the amount which
they pay I am sure they will try to get round and recover it by the back door.

T h e  H o n o u b a b m  M e. RAMADAS PANTULU : Only the maximum
-CC88 has been fixed.

T h b  H o n o u r a b l is  Mb. HOSSAIN IMAM : It may be even le«8 than that.
What the Committee recommended was a pucca house and Government would
be satisfied with a sort of shed made of leaves, and they ask us to believe that
it is a good house, because it gives a little bit of shade.

Now, Sir, I have always said that legislative responsibilities should not be
thrown on the executive without adequate provision. There is no provision in
this Bill about the line of action, about the quota of help which would be given
for compulsory or voluntary stowing. You give carte blanche to the executive
to make rules and to sanction whatever they like. This power to sanction must
rest with the executive, but the lines must be laid down by the Legislature and
the Legislature should not be asked to vacate its position and abdicate in favour
o f the executive ; as is being done every day by the legislative measures brought
forward by the Government of India. Here it is the Government which frames
these Acts ; still they do not wish to bind themselves down to anythii^. In
their capacity of a Grovernment they would do whatever they like ; but in their
-capacity as constitutional advisers of this House they would not like to have
their powers restricted.

T h e  H o n o u e a b l b  t h k  PRESIDENT : You think that the Board will
Act like puppets ?

T h b  H o n o u b a b l b  Mb. HOSSAIN IMAM : Wo think nothing of the
kind, Sir. But, as has been very ably shown by the Loader of the Congress
Party, the Board consists mainly of the interests which has non-co-operated
with this Committee ; which had always made profits its first principle and
denied our right to conserve. What have they done t j justify the confidence
that the Government have reposed in them ? I would ask Government what is 
the basis of this confidence, except that they have got a long purse and they can
get round the press, the platform and everything else. That is the only asset
they have at their command and I know it is a very great asset which nothing
can override. But the Government has not made out a oa.se that they deserve
our confidence, the confidence either of the Government or of the public or of
labour ; they deserve the confidence of none. Because of their power to com­
mand publicity, their power to dictate their own views as those of representative
associations, they give the lead and that is why this Committee has described
that profits are the first horse, the winner. I am sorry I do not see the Chief
Commissioner for Railways here ; I would have liked him to have enlightened
us when he gave this assurance that the railways will buy two-thirds of their
requirement from private collieries. It has been referred to by this Committee,
We do not know when and why the railways gave their consent to pay this
levy. This Committee after discussing this matter at great length came to the
conclusion that the railways have up till now been charging a commission of
10 per cent, as collection charges for the levies that they collect on soft coke
jtnd other items, and on the same lines they would have been entitled to debit a
10 per cent, charge from the amount collected on account of this cess and its
waver should be their only contribution. But the Government spokesman has
not enlightened us about the lines of the future arrangement, whether the
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railways are to deduct the 10 iper cent, charge or not. No reasons were given
for this consent that the railway collieries will be subjected to this cess. Rail­
ways are not a private company run for the benefit of the individuals but a
public utility service run for the beiefit of the general travellers as well as the
taxpayers ; inasmuch as it contributes a part of this profit to the general funds
it should have been treated in a diflferent manner than private companies.
Again, the collieries of the railways are mostly situated in the areas in which this
Report has not taken much interest. The Committee has concentrated its
attention to Raniganj and Jheria ; Bokharo and Giridih have been only
treated by the way. Railway coUiories are mostly concentrated in these two
fields. One is in the south at Talcher and the others are round about Giridih
and Bokharo. There the conditions are different. In one*at least I know the
working is altogether difiFerent, it is quarrying, not mining. So the justification
for placing this cess on railway collieries is non-existent. The facts that they
are public utility companies, that conditions obtaining in those parts are differ­
ent, that their working is better, they conserve their resources, and profits are
not their sole guides, all these afford justification for not imposing a cess on
railway coal, at least on the coal raised from railway collieries. You might have
been justified in imposing a cess on the raisings of private collieries, but the
raisings from railway collieries themselves should not have been subjected to
this cess, because of the difference in the conditions and to the fact that they
are a public utility concern. {An Honourable Member : “ What about com­
pany railways ? ” ) Company railways are only lease-holders ; the bulk of the
money, about 90 per cent., is from the State ; they are like managing agents,,
where money is of shareholders and the management is in the hands of a micros­
copic minority of shareholders. Government have stated that they have taken
safety of life as the first principle and deferred the consideration of conserva­
tion till they had got some experience. On that basis, Sir, la m  prepared to
give the Government time to see and find out after a few years whether they
are ready to implement their promise. Otherwise, if I had not this conviction,
I for one would have opposed this ineasum.

♦The H o n o u ra b le  S a iyed  M OHAM ED PA D SH A H  Sahib B a h a d u r
(Madras : Muhammadan ) : Sir, I rise to give my support to this Bill and ia
dmng so I do not lose sight of the fact that there are a number of other matters
for which also legislation is necessary. But I am induced to give my
support to the Bill on account of the fact that the object for which thiŝ  
legislation is intended is effectively provided by the provisions of this Bill.
As will be obvious from the Statement of Objects and Reasons, the main
object for which this measure is intended is to provide for the safety of miners
in order to protect them from the dangers involved in the present methods of
extraction in the main coalfields in which a stage has already been reached where
a further extraction of coal would involve risk to the lives of the people working
in those mines. So far as this object is concerned, I feel that the Bill has made
sufficient provision. Now, as regards the question of providing for other
matters, for instance, conserving of coal and making provision to prevent was­
tage of a substantial amount of coal, I feel that the Government should try to
take some effective steps in'regard to providing for these matters. But I
feel, Sir, that it is just possible that at present it was not quit« a feasible matter
tp be tackled since from reading the reports of the proceedings in the other
House I see that there was an outcry against this very small amount of cess
which has been levied. It was said that this cess which was proposed to be
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levied on all coal mines, this rate of cess was not quite fair to some of those
mines which were really very efficiently worked and as against which there was
no charge of working the mines in a manner which would endanger the Jives of
people employed therein. It was on that account and again, Sir, there was also
a protest against the amount proposed to be levied by the Government and
the result of this protest was that the amount of 4 annas which was originally
proposed was reduced to 3 annas. III view of this fact, I feel that the Gov-
ernment was perfectly justified in giving an amount of cess which would be
accepted by the Legislature. And so far as the safety of the miners is concern-
ed, I am glad to find, Sir, that even the Leader of the Congress Party has stated
that he is perfectly satisfied with the provisions made in the Bill in that regard.
He feels that section 11,which provides for the personnel of the Board proposed,
·effectively gives representation to all t.he interests concerned and makes suffi-
ciently effective provision for the safety of the miners working in the mines.
'Therefore, Sir, in view of these facts, I give my support to thc Bill.

THEHONOURABLEMn. M. S. A. HYDAIU: Sir, I think that the two main
criticisms which have been put. forward against our proposal are, first, that
we have not gone far enough and have not included conservation also within
the range of the Bill, and secondly, that we have not given adequate thought
to the other recommendations of the Coal Mines Committee. Of course, Mr.
Hossain Imam has put forward a third cri ticism, that. we are entirely in the
hand" of the mining interests. I shall deal with these three criticisms as
briefly as possible. ~

In regard to conservation, Sir, I think Government's position is that we
have not shut the door against any further action in this regard. The State-
ment of Objects and Reasons shows that-

" The Government of India feel that for the present at any rate the main objective
of any proposals should be to se-cure the safety of the worker".

And I think in the course of my opening speech, I said that we would like
to obtain some experience of how the arrangements for stowing for safety will
work before we consider their wider application.

Then, Sir, my Honourable friend Mr. Sapru said: "Oh, yes, you say there
.are 29 recommendations and action has been taken on 17, out they may be the
less important ones and some of those that you have considered you may have
rejected". I will give one or two instances of the action we have taken. I
think he referred to the recommendat.ion that the legal liability of owners and
agents for methods of working should be made clear. We have rejected. this
recommendation for the following reason. Section 16 of the Mines Act provides
that in the event of any contravention of any of the provisions of that Act or
of the regulations, rules and bye-laws and any orders made thereunder, the
owner, agent and manager of the mine shall each be deemed to be guilty
of such contravention unless he proves that he had taken all reasonable
means, by publishing and to the best of his power enforcing those provisions,
to prevent such contravention: provided that the owner or agent shall not be
.so deemed if he proves-

(a) that he was not in the habit of taking, and did not in respect of the
matter in question take, any part in the management of the mine;
and

.(b) that he had made all the financial and other provisions necessary
to enable the manager to carry out his duties; and .
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(1.:) that the offence IY<lS committed without his knowledge, consent or
connivance.

Preaumal.lv, the Co:d }Tini;l';' Committce tho".'dlt t hat iJecanse of these
three provisos, the people couccmc.l would ('S(:<1,P(; respousibility. We rejected
thi» rocommcn.l.u ion he(:il1l~ewe found thn t in Lv,t they did Hot cseupe res-
ponsil.ilitv aud therefore thcre InlS l1U need for a.n amendment of tile Act.

He then j'eferred to the t)ilc;-;t.iofl of :lTllili/arwI.ti('il and a.Ijustmcnt of min-
ing properbic-. Action on tili" reuOt1lilH:;1datio:: wi ll !)(' t'lke'l ,Iller the main
reccmm« n(L:l t.t'JllS relati n:..:: t\\ stowii ;~!~ha v.- l;~,C:' iIII j .leinonto.l.

I think Mr. Sil]'!'il also said : "\rim!; huve you doue about rt-carch ? "
I woulc] d~·(!.'.\'~~U-c:!ti(jnro l:i(1.u~c: 8 (7) (i) fir t~le Biil \\·;ji...::l s(t.\·~ that one of i.lie
objects is incc~;·:l.:~1he eXp('ii:'C;-'; in cl)nlle~..:~iDn '\\'i-~h the adrnilli~jLi·~lt.ion a.i.l the
fHI'~--!l(,~"~·'u:\·of t.he (;iJje:.:t:-; er r h i...;-<\'.~t. 2\:)\\", thi~ ,;:trt".ic:d:u' pr·()·;i:-·.il'll d ..)l'S not
exclude, in f;~I:t.it :l.l1'"I"'~"S~ tlii.'. -fi lli.lllCi!.l.~'~ oe :·(\-:·.!_':tn.:bin !'("ia,r<l t!) :-~:"t.r(·:.\~. ~·\s tu
·\\.-hctl:('1.' i~;lCi'{; slJ1;Fid l.c !'e·..;·.··tTl~h \'.-it~l a ::.iilT(\ren-c (I:),i(\~·tive like !':!.(~Iresearch,
that is a Hln.tiLcl' wh icl: "\';i.; wil l take Hp :=;uL,-;l'-(-j~ICl1U.':. ,Vc h ave n"t j'i":-' :-:-:i;_£ht
of it ,J;ld V,'(' l"l\'c liOi !'(,jcc:i-,<,,] tliC projlo>:II.

The;' I !.1,i••!, -:\fr. ~hp;'n <l~J.::(~.J: c , Wh v h"",:~ Lal.onr l'Jp'·c<:8'I(at.ive been
1ert O:lt (~f !"!:(' :··'\.o\,..i'l:!" ;;o:l;":.l ?" 'file n"~i,i.:i:.; ";·h;it the Bnard '.~·i;1he nl:ti~ll.v
C()11C('l"itcd \\ i;;: -i ;l\~ :"·.~nli;li'~li'(d~f}!1 qf' ((~",.~i"":-"UH:C td\'-;\i'(IS a nv in~··t-.:·U!·(~:~n\qHi~·\~tl
to !)(. ta l.c-n Ly :il!'lC {)\'.":l,:}!'L: H~HL·!' orde-r 1!.!ldcr eLi,'L";(~ q en o:' t li.- ndl it.!Hl it
does not ~:t~C':n Ln Le p;u·l.icl:Li.;'iy ncc:::-';::'::ll':.•- di:1t IH::t;~~'.~ ;·..diILdd h:L\·l~ ;'y voice ill

the iHliH:!Ii.-jJy.:(!.Lion of a~si~t::;!l>c -LO\Ll.rd:-; s~·(~'.~-in.tf. '"rhi:, ;;',"ili ;~~:~;j(' Cd'.-ei'lli:l.~
Hmly ol' t-!!e FI<nd. hn,\-ill.'! the spcl<lill'~ of m:)!'IC,'"- \Ve did "I,t. t',i'lk it
nccessar v Ior the minor« to have rcW(~se:i~,lti()1l ••n thi:ilbiFd. H:!t 're h-ive
gi'/('ll m11lc}':-:ircprcseutution Oil the j10nrd wh ich will deal wit l: the quest.ion as
t.o .vhr-thcr an order fill' stowino: \\'",~ or was not nc(:e,~:Jill'V. 'I'hut rli:'C'c,tlv
interest» the miner,\Vc wi1nt~(l to keon this Board as ;';In;,ll a,s jl,)s,~ihle ~m;l
that i~,tl.r- l'l"\;iOll ,",';;,\" 'ire huvc t"l'-<trided ;"~;,r('.se:lt;lti()n as far :1S 1"'(, (0;111. 'Ye
had to ~~il'creprosoututiou to the people \":;0 wcre j)lIttin',( IIJl the III I):W:,'.

TJ:(\ Honoural.lc ::'Jr. Pantulu also "j)ol:(' ahout C'()",-:::'I'\~;:t;')I1. hilt. ill that
revard, 1 )1('('(1 not l'l'(lC'n,t, wlia t I huvc :,.l'!'e:Hlv sair]. Lt hink he (·t:iticis0rl Gov-
crlllllcnt for ~,'i\'iw[ \\":1'.' to minim, interests. \1"110 had sh own, a'(·":I)~·(lil!'!to t.he
Coal Minill!.!: 'Com;11itt~·c, an ext~('me iilcli\-{chalistiu p:.;~·r:hf)l()gy, T think that
wus the term. ,"Vhat happened before the Committee, l do not know.
Blit- surclv, if the interests 'show ;1.different tcudcnc v ,1'11011 the ma tter is luid
before them hv (Iovernmcnt, \Ye should not. hold sornc previous action of t.hoirs
ag-t1inst them.' I do uo t know if the Honour.iblo JTr.lllher has SDCIl the replies
d' these three Associations, the Lndian Minin« Assor.ia.tion, the Indian Mininz
Fcdera.tion and the Iridian Colliery Owners Association, which we got through
the Provincial Governments, to our letter. Their replies were extremely cri tical
of rho proposals which we had made ill that, letter. As T said in mv opening
speech, we then summoned a Conference in .Ianuarv. To that Conference
we put in essence the Name proposa.ls a" we had put in our letter of'.I ulv, to which
wc II~HI n'l'()i\'(~(l a whole mass of criticisms. The substantial acceptance of oar
proposals (lqt''; not show that Government g,1Vll wav t.o the mining intorests.
On the contrary I think it shows that the mininq industrv at last realised that
(Iovorumout wore absolutely rlctormiuod to do something in tho intorosts of
safety and t hat they wore not going to givo np stowing for safety because of this
objection or thut, and I think they were wise in coming to terms with us. I
think it is the last accusation that can be made against Governmont that they
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gave way to the mining interests. We showed a certain amount of consi­
deration to them in return for the consideration they showed to us in making
the passage of this measure easy. After all, it is not a small thing for an in­
dustry to agree to tax itself in the interests of the common good.

I do not know if I need deal with the remarks of the Honourable Mr.
Hossainlmam—he is not herein the House—I do not think T really need go
into some of his tirades against us. There are, however, some points in his re­
marks to which I would like to refer. He asked why Government had not put
down in the Bill the quantum of help or the principles on which help will be
given to the various mines, on whom orders have been served to stow. We
considered very carefully whether it was desirable in a Bill which has to be in
general t^rms to lay down details of what may be done in this circumstance or
l̂ ow much shall be given in that circumstance. On the whole, we came to the
con elusion, after very considerable discussion, that it was better to leave matters
to be settled by regulations which could be changed from time to time as
circumstances arose. It was not due to any desire on the part, of the Executive
to arrogate to itself something which should be with the Legislature. It was
purel}' a practical consideration.

Another point that the Honourable Mr. Hossain Imam made was that we
were throwing dust into the eyes of people and that the levy even at the rate o f
3 annas would not be sufficient to attain the objects in view. I do not want to
be dogmatic on that point. Three annas may not be sufficient. However, the
present calculation is that even a levy of 2 annas will bring us aliout Rs. 20
lakhs per annum. An annual income of Rs. 20 lakhs is not a small one. Why
should we tax an industry from the very beginning up to the maximum limit
till we have had experience whether the amount which we are raising is suffi­
cient or not ? We feel, and those who have practical experienĉ e agree with
os, that to start with an annual income of Rs. 20 lakhs will be sufficient. If it
28 not sufficient, we might come again to the House to raise the cess. Even with
3 annas we have one anna to spare.

Another point which the Honourable Mr. Hossain Imam raised was why
the railway collieries had decided to come into the scheme. It is not for me to
answer that question. The railways arc a commercial concern and I expect on
the balance they found— Î do not say balance of commercial advantage only
but on a balancing of all factors—that it would be just as well if they came
into line with the rest of the industry—

T h e H on ou b a b lb  PAin)iT HIRDAY NATH KUNZRU : W ill the
Honourable Member repeat what he said on the last point ? W e could not
hear him.

T h e  HoNOuiiABLE M b . M . S. A. HYDARI: It is very difficult to  under­
stand what his grievance against the Railway was. As far as I could under­
stand, he blamed them for undue generosity.

T h e  HoNOtTEABLB Mb. HOSSAIN IMAM : From our money.

T h e  HoNOtTRABLE P a n d it  HIRDAY NATH KUNZRU : The Committee
accused them of that.

T h e  H o n o u r a b l e  Mr. M. S. A. HYDARI: I think I have traversed a l l
the points which were raised in the oouijse of the debtorte. There is only on© 
fox l̂ier obs^ation which I would like to m ^e. 1 think the criticism WM
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made— think it was Mr. Hossain Imam again— t̂hat in the reply to Mr.
Satyamurthi, we did not state the reasons for accepting or rejecting this or that
recommendation of the Committee. He will understand that in answering a
question, one cannot go into pages and pages of reasons, but if that is the desire
of the House, and if the Honourable Member will ask a question, I shall be
happy to lay all the reasons which have actuated us in regard to each recom­
mendation.

T h e  H o n o u e a b lb  Mr. HOSSAIN IMAM : Will the Honourable Member
accept a short notice question ?

T h e  H on o itb a b lb  Mr. M. S. A . HYDARI : The Honourable Member
must know that there is no need for any urgency. I think an ordinary question
wiU do.

T h e H o n o u r a b le  M r. HOSSAIN IMAM : There is no time for an ordi­
nary question.

T h e H o n o u ra b le  Mr . M. S. A. HYDARI : Sir, I commend my Motion#

The H o n o u r a b le  t h e  PRESIDENT : The Question is :
** That the Bill to make further provision for safety in coal mines, as passed by the

Legislative Assembly, be taken into consideration

The Motion was adopted.

Clause 2 was added to the Bill.

T h e  H o n o u k a b le  t b x  PBEISIDENT : Clause 3.

T h e  H om oukable Mb. P. N. SAPRU : Sir, I move :
“ That after item (v) of sub-clause (2) of clause 3 of the Bill, the following item be 

inserted, namely:
‘ (vi) One person nominated by the Central Government to represent the emploj ees 

at collieries* **.

Sir, I have pointed out to the House the composition of this Board in my
speech at the consideration stage and I shall not repeat what I said then. The
point is that there is no representative of the employees on this Board. The
main objective of the Bill is to provide for the safety of the worker, and there­
fore even in the administration of this cess the worker ought to have some re­
presentation. It has been pointed out by the Honourable Mr. Ramadaa
Pantulu that the Board is to consist of certain Mining Associations and re­
presentatives of those Associations refused to co-operate with the Coal Mining
Committee. Now, Mr. Ramadas Pantulu has been a non-co-operator and he
knows that non-co-operation these days pays. Non-co-operation means the
Treasury Bench in the provinces these days, and therefore I was glad to
get the support of one who understands non-co-operation, and I wonder why
employees should have been left out. It has been said that the effective com­
mittee is that visualised in section 11 and the composition of that committee
is satisfactory. Well, I do not agree with the view that the composition of the
Committee under section 11 is satisfactory. It will consist of six representa- 
tires—
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T h s  H o n o u b a b ls  Mb . M. S. A. HYDARI : On a point of explanation,
Sir, I did not say the effective committoe I Baid the Committee in which
workers may be said to be interested.

The H o n o u b a b lb  Mb. P. N. SAPRU : Well, Sir, in this Committee,
this 'Board, the workers arri interested also, because the profits of the cess
will be used for sand stowing and sand stowing is necessary for safety. What
more interest can a man have than his own life ? The Committee is
neither representative nor expert. The Mining Committee suggested an
expert Committee. I personally think the Mining Committee was'
right in recommending that. But this particular committee is neither
an expert nor a representative committee. It is a committee dominated
by  ̂ the non-co-operating section of the mining industry, and as a dis­
believer in non-co-operation I think I must register my opposition to the
constitution of this committee. I therefore, Sir, move my amend­
ment.

Thb H o n o x jb a b le  Mb . M. S. A. HYDARI : I have already in my reply
explained the reasons which prompted Government not to include a represen­
tative of the workers on this Board and I will not repeat these.

There are only two points of explanation which I would like to make*
The Honoiurable Mr. Sapru says that we have given representation to the non­
co-operating section of the industry. But, actually, these three associations
comprise the whole of the industry. There is nob(^y else. So that it is not
as if we have given representation to only a particular section.

Secondly, 1 do not see how in a body which will dot raise the funds—be­
cause the funds are going to be raised by a duty of excise put on by Government
— b̂ut a body allocating funds, I do not see what particular use—I do not say he
would do any harm—a labourers’ representative would be, and we wanted
to keep the Board as smaU as possible.

Sir, I oppose.
The Motion was negatived.
Clause 3 was added to the Bill.
Clauses 4 to 13 were added to the BiU.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.

. T h e  H o k o tjb a b le  Mr. M. S. A. H YD ABl: Sir, I move :

“  That the Bill, as passed by the Legislative Assembly, be passed

T h e  H o n o x jb a b le  M b. RAMADAS PANTULU : Sir, before I vote on
this Motion, I would like to have information on one point, which I might
perhaps have mentioned in my si>eech at the consideration stage. The Com­
mittee has recommended that the landlords should also contrilmte to the cess
proposed by the BiU. In paragraph 208 of the Report they say :

** We are of opinion also that the landlords should contribute direotly to the oeM 
because the life of their projierties will be increased, royalties will be paid to them on coal
which would not otherwise be worked, and the State will, by controlling methods of working 
in various wajrs, anure the proper working of their mines

They have also painted out that the landlords are larying to shift tbev
liability on to other shoulders, providing in leasee that if the Goremment

9 6 8 COUNCIL OP STATB. [ 1 4 t h  A pril 1 9 3 9 .



imposes a oess then some other interest will pay it and not the landlord. In
r^ard to that they say:

It is most important also that, whatever may be fixed as the oontributions which
should be made directly to the cess funds by landlords, it shoulJ be laid down by law that
this contribution will payable by the landlords themselves irrespective of such terms in 
existing leases which say that any taxes, cesses, or other demands imposed by Qovemment
or any local authority in connection with the leased property will be payable by the lessee 
and not by the lessor
What I wish to know is this. Under clause 12 there is a rule-making pro­
vision. Item (e) of sub-clause (2) of clause 12 says that rules may be made for

regulating the levy, collection and payment of the duty of excise ; and the
imposition, collection and payment of the duty of ciistoms I wish to know
whether the recommendation of the Committee in paragraph 268 regarding
levy of the cess from landlords can be brought under this rule-making power; 
if not, whether the Government have considered that proposal and whether
they agree with it or not ?

T h e  H o n o u b a b lb  M b. M . S. A. HYDARI: Sir, in the Bill as introduced
in the Legislative Assembly there appeared a clause 10 which
allowed for deduction out of royalties on account of stowing, but

this clause was deleted by the Select Committee, because the Committee said :
** We feel that the proposal to make deductions out of royalty is not a practical pro* 

position
As a matter of fact even before the Select Committee stage, when
this draft BUI was discussed by the representatives of the industry they
themselves, though they stood to benefit to a certain extent, said it would be
quite unworkable in practice, because of the.number of landlords : it is not
one landlord who is concerned in the case of a single mine but often there are
many ; and further the amount raised from them would be so small that it was
not worth while to adopt the proposal. That is why when the Select
Committee proceeded to delete it, we did not mind it.

The Motion was adopted.
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STATEMENT OF BUSINESS.
T h e  H o n o u b a b le  K tjn w a b  Sib  JAGDISH PRASAD (Leader of the

House) : Sir, in view of the tr^nd of business in the other House, I suggest
that it would be preferable for this House to meet at 6-30 tomorrow afternoon
to lay on the table such Bills as may have been disposed of by the other House
in the meanwhile.

The Council then adjourned till Half Past Five of the Clock on
Saturday, the 16th April, 1939.




